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REPORT ON FATAL ACCIDENTS IN JAMUNA
CoOLLIERY

The Deputy Minister in the Ministry
of Labour and Employment (Shri
R. K. Malviya): Sir, I beg to lay on
the Table a copy of Report of the
Chief Inspector of Mnies on the fatal
accident in the Jamuna Colliery
Madhya Pradesh, on the 15th Febru-
ary, 1963 [Placed in Library, See
No. LT-1051]63).

12.04 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Shri Morarka (Jhunjhunu): Sir, 1
beg to lay on the Table the Minutes
of the second sitting of the Committee
on Government Assurances held
during the current session,

12.04} hrs,
*DEMANDS FOR GRANTS—contd.
MinisTRY oF HoME AFFAIRS—contd.

Mr. Sp2aker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Home
Affa‘rs The time allotted is ten hours.
We have already spent 12 hours 35
minutes. So, even the extended time
of two hours have also been consumed
by now. Normally, 1 would have
called the Minister to reply now.
But there is one member from Mani-
pur, Shri S. T Singh, who has not
spoken. I will give him some time,

Dr. L. M. Singivl (Jodhpur): Mr.
Speaker, before we proceed with the
discussion, ] want to raise a matter of
considerable constitutional significance,
for our guidance. The Constitution
very clearly savs that the Chairman
shall susp~nd or adjourn the meeting
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of the House if there is no quorum in
the House. Now, I am not referring
specifically and particularly only to
the ruling given in the House a couple
of days ago 1 am, however, concern-
ed because we are building up a con-
vention, or we are being asked to
observe a convention, which is com-
pletely in contravention of the express
provision contained in Article 100(4)
of the Constitution. We would like
your guidance in this matter, and
would like you to rectify the position,
for the future proceedings of the
House.

Shri R, S. Pandey (Guna): This very
question was raised day before yester-
day and a ruling was given by the
hon. Deputy-Speaker:

Shrimati Renu Chakravartty (Bar-
rackpore): I was not present in ‘he
House at that time but I read tne
debates. As far as we know, normally
we do not raise the question of quorum
after a particular time.

Shri Raghunath Singh (Varanasi):
After 5 o'clock.

Siirimati Renn Chakravarity: But if
it is raised then to say at that time
that we have established a conven-
tion, namely, that there need be no
quorum, I think, would be Juite
contrary to what we have done.

Shri Hari Vishnn Kamath (Hos-
hangabad): In 1855, if I remember
aright, when a question was raised by
me and supported by many hon. Mem-~
bers, the then Speaker, Shri Mavalan-
kar, advised the Government to bring
forward a Bill to amend the article of
the Constitution relating to quorum so
as to empower the House to make its
own rules of procedure. I do not
know  whether Government has
shelved that Bill or is going to bring
forward that Bill.

Mr. Speaker: It is really a question
that arises here very often. The posi-
tion in the Constitution so far as
quorum is concerned is very clear., In
the first instance, there cannot be any

*Moved with the recommendstion of the President.
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[Mr. Speaker]

sitting if quorum is not constituted
first. Therefore, before the Speaker
takes his seat he satisfies himself that
there is quorum, because no proced-
ings can begin unless there is quorum,
This is for the beginning of the sitting.
Then normally we go on and unless
some hon. Member points out that
there is no quorum the proceedings
continue. If an hon. Member points
out that there is no quorum, the Chair
normally counts the number, finds out
whether there is quorum or not,
makes a declaration accordingly, and
if quorum is not there, the bell is rung
and if even then there is no quorum,
the House i adjourned; it cannot
continue,

Then, we have established a con-
vention, by mutual agreement—the
House is the master of its own pro-
cedure—that during the interval from
1 to 230, that is, during the lunch
hour, there would be no objection
raised. Even if some hon. Member
does it, we have agreed that the
House would not be counted. But we
have also established that if any deci-
sion is to be taken, certainly first
quorum is to be assured. We do not
take any decisions or anything of the
sort during that interval but the
debate goes on and whenever we find
that there is something to be put to
the vote of the House, unless the
House agrees to decide it by a voice
vote, we do insist on quorum being
there. Sometimes we postpone the
decision or hold it over till such time
that we can count the House.

We have also developed the con-
vention for some time that if the nor-
mal time of the sitting is extended,
particularly when hon. Members have
not had previous notice, normally hon.
Members do not raise that objection.

Sn far as the constitutional position
is cnncerned, I agree that if strictly
the provisions of the Constitution
were o be enforced, if an hon, Mem-
er raised thay point, normally the
House should be counted. I also agree
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with Shri Kamath that that point was
raised in the past and there was a pro-
posal that the Government should
bring forward some legislation,
because in most countries this provi=
sion for quorum is not contained in
the Constitution itself but is provided
for in the Rules. If that were adopted,
perhaps there would be no difficulty.
There was a proposal that it should be
omitted from the Constitution and laid
down only in the Rules which the
House can make for itself. That is
perfectly all right,

Now so far ag this particular ques-
tion is concernad, it so  happoned
that when the hon. Member raised
that point at that time, the hon. De-
puty-Speaker said that he woulq not
count the House at that time and that
the objection was not normally raised
during the extended period of the sit-
ting. Because the House was not
counted we cannot say whether there
‘Was quorum or not.

Dr. L. M. Singhvl: It was incum-
bent then to count the House,

Mr. Speaker: Therefore that deci-
slon has not been taken. Because at
that time the House was not counted,
there is no question so far as that is
concerned. But I would certainly ask
the Government just to look into that
matter of old legislation which we
learn was ready with them—]1 am
told, the Bill was introduced also in
Parliament. Attention might be paid
to that so that this techmical difficulty
might aleo not arise, because the
Constitution lays down clearly that it
ought to be so.

Shri Ranga (Chittoor): Now that
the question has been raised may I
draw your attention to an altogether
unexpected development? During that
particular period of recess, that is,
between 1 and 2.30, although the
House is going on, the press gallery
seems to be vacated generally by most
of the representativeg of the press-—
generally the PTI man is there, but
the other people are not present at all
becausz they also go for lunch—with
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the result that we are not getting pro-
per reporting in most of the news-

papers.

Mr. Speaker: That is also justified
But many a time I have tried to uccom-
modate the leaders of the groups
when they say they would not speak
during lunch interval ang I give them
some other time. Another amusing
incident that happened one day was
that one of the hon. Members brought
it to my notice that on the day when
the Prime Minister is to speak he
should not be asked to speak because
he will not find any place in the press.
I allowed f1im that facility also. I am
looking to that also. ’

Dr. M. S. Aney (Nagpur): The story
that you have narrateq is incomplete.
When Dr, Singhvi raised that ques-
tior of quorum the other day, the De-
puty-Speaker said that it was a cun-
vention like that. He did not count
the ITouse. That is true. After the
speeoh of the Member wag over, he
called upon Dr. Singhvi to speak and
he declined to speak on the ground
that there was no quorum and that
the whole thing was illegal There-
fore, he did not want to avail of the
opportunity and then the House was
adjourned.

Mr. Speaker: It is not the opinion
of one Member that decides that there
is no quorum. He has only to take the
objection. Then, the presiding officer
counts the House. He then declares
whether there is quorum or not
Because only Dr, Singhvi raiseq the
point, the Chair did not count it
Therefore, we cannot say that there
was no quorum. (Interruptions).

An Hon. Member; We want your
ruling on this point, Sir.

Shrimati Renu Chakravartty: When
a Member insists that there is no
quorum, I do not think the Chair has
any option but to ask for a count.

Mr. Specaker: Now, again the same
question is being raised. I was saying
that teohnically under the Constitution
this might be the correct procedure.
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Eut we have been following the tradi-
tion that has been going on for so long
a time. That is what I have said.

Shri Tyagi (Dehra Dun): One thing
requires clarification. You have said
that in a way. When the guorum is
questioned, the House must be count-
ed. That is what we want to knbw.
What is your ruling with regard to
that?

Mr. Speaker; What is that ruling
that I am wantsd to give? Does he
mean to say that during the lunch in-
terval also I should count it? (Inter-
ruptions). If the hon. Members desire
that some convention should be upset
or changed, then soma of them, say,
the leaders of the groups can sit to-
gether with me and we can decide it.

Shri Ranga: It is very unfortunate
that we go on without any quorum for
hours.

Shri Tyagi: It is a matter of the
Constitution. It must be clarified.
Actually speaking, we hag agreed not
to raise the question of quorum dur-
ing the lunch hour and also beyond the
scheduled hours, That was agreed to.
Therefore, it is for the Members to
observe that convention, pecause the
whole House hag practically agreed
that we should not raise it and let it
be a convention. Now, if any hon.
Member breaks the convention, he
surely takes the odium of breaking an
established convention. But the Chair,
of course, cannot say, ‘No'.

Shri Hari Vishnu EKamath: May 1
request you, .

Mr. Speaker: Order, order.

Dr. L. M. Singhvi: I would like to
put in a word by way of explanation.
The other day the question nf quorum
wag raised initially by Mr, Yadav but
it was overruled without even licar-
ing him. Therefore, I thourht it v as
in contravention of the Ceansl:ation
that this ruling was siven and ceriain
observatlions were made, Howerer,
I think it is wrong, in prin:iple, 42 vc-
quire us to observe a convzation
which iz against the Consti‘tution
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[Dr. L. M. Singhvi]
Therefore, it is quite improper for the
hon. Member to say that the Member
\_n:ho raised it—I did not raise it—had
incurreq the odium of violating a con-
vention of the House, which itself is
not after all in conformily with the
Constitution.

Some Hon. Members rose—

Mr. Speaker: Now it cannot go on

endlessly. We have had eaough dis-
cussion on this. R

st TW @A qEE (TEET)
o & &9 FIH FT T Q) o
AT AT TIE @A 5 qR 4 a9 a8
weT  Agf 93, feafa g & wfsw
T A% AT I Srar @ av @fFen
% o= & forg Fifewa areqr &) w@ &
TN A § AT F AIEqT TEA E

werw Wi e far ar W A
FT o Inat og wmey @ 7 WX
¥ @ Q) #X 9 &% & H F1E
G 3T § 5 oo wom <rfed o
war & qarfas s far s efed

t ifr fer v @ @ &
fed foor wrar o

Shri Tyagi: If there is no quorum,
the quorum must be maintained, and
decorum also must be mainiained.

Mr. Bpeaker: The House will now
take up furthter discussion and vnling
ou the Demands for Granls under the
control of the Ministry of Home
Affairs. Now, Shri S. T, Singh.

8hri Harl Vishnu Kamath: May we
know when the hon. Minister will
reply?

Mr. Speaker: I shall let him know
presently.

§hri 8. T. Singh (Inner Manipur):
Mr. Speaker, Sir, I fully surport the
Demands for Grants in respect of the
Home Ministry.
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We the people of the Centrally ad-
ministered areas welcome these De-
mands, as a big percentage will go for
the uplift of the backward areas. But
the Home Ministry, I woulg like to
point out, ghould see whether the
funds are properly used or not. So
far as I know, the Central Govern-
ment are very generous in the alloca-
tion of funds for these backward
areas, but they are not serious whe-
ther the money is fairly used. Per-
haps, they presume that they have
finished their job with the ullocation
of fund.

Even thig House did not give due
attention to the affairs of the Cen-
trally adnrinistered areas. For exam-
ple, it did not keep quorum on an im-
portant motion regarding the Union
Territories Bill on the 16th March.
But the most important thing is to see
whether the money spent brings tangi-
ble and commensurate resuits. This ig
the tragedy in gur ares

Now, I am speaking particularly of
our area, namely Manipur. We have
the best officers appointed {rom the
open market. We have the required
fund from the Centre. We are under
the direct control of 1the Centre
through one experienced officer. Al
the outside officers are very happy
there, and everyone of them wants to
outstay hig term. I do not know whe-
ther the atmosphere in Manipur is
very co-operative or very congenial to
a free hand for the officers.

To our great dismay, notwithstand-
ing all the best, the Manipur A”mi-
nistration has been a complete failure.
Firstly, law and order thera is the
worst in India. Secondly, in regard
t> criminal acquittals, Manipur tops
the list.

Mr. Speaker: An enguiry was just
made from me as to when the han
Minister of Home Affairs would re-
ply. I woulq request the Jome Minis-
ter Shri Lal Bahadur Shastri to reply
at 1 P.M.

Bhrl §. T. Singh No one cares to go
to the police for security and justice.
No one cares to go to the court for
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justice, as the cases are pending
there for years together.

Now, I come to the development
works. As regards water, for the last
fifteen years, not an additional gallon
for drinking water has been produced
there since Independence. Secondly,
in regard to electricity, India's per
capita consumption is 44 kwh. But
there is no digit on the left side of
the decimal for Manipur. Sp far as
irrigation is concerned, Manipur is
not in the picture at all. As regards
bridge construction, the construction
of the Keisampat bridge, which is
not more than 50 yards in length, has
taken more than four years, that is,
more time than that for the Brahma-
putra bridge itself. Regarding the
Cachar road, there has been an exten-
sion of the time-limit many times. So
far as health is concerned, the indoor
patients have to purchase medicine
from outside, and there is no stock of
ordinary medicines for even urgent
eases, So far as the revenue depart-
ment including land settlement is cun-
cerned, this department in our arca is
becoming another name for corruption
and for keeping things pending.

These are the conditions prevailing
in our area for the last fifteen years
since Independence. From time to
time, some officers have paid flying
visits to our area. They interviewed
some show-bovs of the Administrator,
who could speak English. They took
what the Administrator introduced to
them as the masses. They had seen
some singled-out and well-arranged
works by the all-weather road. After
a long and tedious journey they did
not take much interest in all those
things. They were quite satisfied with
what the Administrator said. So, their
visit wag finished with a Manipuri
dance, and those officers brought a
good impression about the man on the
spot, to Delhi.

With such information, our Home
Ministry is administering Manipur
through the transmission line of 2000
miles. In spite of the huge amounts
spent, we have seen poor performance.
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I submit, therefore, that the Home
Ministry may be more vigilant so that
the generous funds are fairly used.

W o Fo famdt (@erweY) :
TEqe FERS, ¥ W FT yeyAR 24T
fe oo & qa wwa fear o s w1
fei & 74 waTera & wAgl 9X At
W< @i § WX 9gd & aufwmi ¥y
farem< sy fadr & 1 o w10 @ AR
WA FY AR AT HAH I
wIY FHS WX g WA W
e & @9 F ¥ FS F0 wal
T % feaenar §, ofF v & gwi
WAt W GO A WX q A0 w9 agt
¥ &g § FEm al)

weg ¥ feafa & aroor o ¥
¥ waaegT @ waw g, afET g
¥ Wued gRiv 78 wegy g ¥ fEar
sk # R w0 99T F7 Hauaedr
FEr &Y 9T | a¢ % 9F & FTEEEaT
FT GHAF § | WT W W 9T Y
wAF 374 A § | Tow K it qfeat
& (o7 Y gL a7 ¥ ¢ AqT o=y
U M A W& W g T VR
gt g1 araT , 99 &1 §T T |
T IR TARAMEF IT AT T FT
{ear &t & aear g fr sfoews & o @1
qT T &1 T |

¥ 9T &7 41T &7 g gy
fafew offw & o ¥ fa=mar smar g1
W T WTH @Y [ eWT TTeAar
w #fad o § qrEATorE ST, 3G
gortarieF T & TWT WA qaF gy
wi ¢ ggr eE AT g i samea
T TF §T 9597 a1 Bre #fF
fafeer afaq #1 5x CF QF F19 F gor
o1 o F o7 o< Fafew vrersa #7719
a7 | g RT3y eqrae fafee viaw
#1 1w vewd & frgaa foam wam ar f®
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[sfr o wo fardt)

g3 §AAT F¢ [ATH Hi< HIA K qriAw
gwax | 1 o fufew sfaw & a9
WTAAT Y HIT T NEAT § TS AT
A FH FT W & | WAT T T AR
gaa fF g ¥ wfe 1 & F-
ofims § @A wA & 1 T AW WA
oA FT TAT & T4TT T /AL § AT
wud # #1534 T T FAT =T )
S FT FTH Wi § TH § AL AT 575
oA famz ag & 5 ag wiag
v ama A wfa g, s
gia qd 2, T u s Ty 99 @Y U7 §
fe7 ¥ g A & TIIT ATAF o7 ALY
qXE | ITFT AW g 0H 7T H g
g1 5i(F ofzaga adf & gwar «m)
e fE gaulwr & og ary @ &fEF
TR T B A FT qardifers
SUITT; Faf 9% wwrs | SRl 4 acl ¢
fifasr sfaw #1 T@ X 37 =
wofas S w1 e =& #§
qiicafay &< fear & Wit sfere A o
# fag 7 fear fF gagrixav
Wt agt 9T o gard &Y gwr §
HE WA A B TH F; WL eATT AT
g e frwr @ & €W ag %1 syaedr
=] ggt 7T w=F

gali I & TR FIA QAT §
T ford g & 2 Famer was wie
¥ grg FTH FGT & T¢ T 957 faq
&% @ Wi Wi & v 99 459 g,
fFT WoT 9 9g FH: @ War § a®
e F7 fowwar g0 ser s § 1Y
wera 9fz & oforme st 3@q
Foma 1 70 7 faaga g fa e}
TrHA o7 g wAagre sqfa g /i<
o ;& 1 97 w0 FEEIAd A
@y gu & wrm w7 g i a wet @
ST e T AT AT FT@ 40 H G
T A7 T ¥ fay orer a4
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g, F0aT & fawg §F =w
oF “wr iR g & am Y wae
fasmax &1 & foar er 1 gar A9
f& 3o &1 a1 g | omav a2 T A
@ foem A8 @ 1 uF g ¥ s
g T fF WA 79 gsar  onwT w0 9)
f& ““milsr guen” aw & uF
ofrer fAeeis Hiawm 3 E W)
FTH AT & wrdg § g Wi § a¢
S AR T T Wi ) ag g
s} aF T fava ww g @ fag
w3 ogrgAr & fr o9 afqwr &y e
farmaa 1t sifaw &0 s

UF §I4 TS ATT AT AX AT q2A
Faed FEAE IF ERA AHET A
agt SHAT AT HART agT 9 wr g
L A2l ggar i o 7 $g A (741
WA A AR M E | & awwar g (=
& a7 & §Y T0E AT HY A I 1 A
s ft ag Al g T § )
et &1 a1 T 9 g @ I
IEFT T5T A AA & | q9 W9 /N fo
Ia¥ Fmar foar ox @ qet g o
I1 fiFdT @ & 99 fag dar w7
qear 0 v gfaw wgwl s oam
A ¥ Y waed AT ET € ) T W
®1§ WA 9T TPHT FT THT 3T A
wraT § A 9ud gfew aw wgx g fF g
¥ @A ¥ WU TwAr |/ ) #4407
grert faws a1 8% F wr/arg F
ST | A T HWIT AT 7AE A & aTE
ST FT ST G & aqH |

gat gfaw &7 Fw sfaam a<ar
ar & &1 1 wfEwa gfaq F71 F TAT=
N FAA F @A 3J 0§ afe
SSEIAE JoEr #1 9T 7 §feq a7
Frg wgan g faardt &@m ) 9ad 9@
A TER FEA &, T WA WK
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@) faars ¥ | w9y 7 w=g wefwat ®
0t g T g A £ WA -
fagt ®t g=E) g I AT IA E | AT FRT
gferw #1 TwE FT Y § I Q@
gaard F1 arzAF o s @, GfET
Y 17 H1AY "reAr AT F forg sgEE
[EY § ST A fam o 1§ T g
fEsg AR AT e g |

arET g9 oA afdeafiar @
W E fF A ow F faw oax a¥
g3 WAl F1 @I WX 974 faars
F15 wTETE AT AE AT 1 SmEET
;AT FT wE @A g1 17 g (w5
Tt A1 g7 WA g F @A g
gfers & & a1 FAar F1 [T T=ET
g 1 30 gfFw gy oA I el §
FaTar Jv4T ArfEw, &g WL GrEA g
T AT €A77 347 A07gT ALY v qewrdt
AT ST

A W WA aE NIl 7 Al
w8 | AfET S A § T 9 W
Y I1T gawmEifaT & ¥ W I W
2 1 947 o Area £ Ay smaeqT Y
Tgr X AT g 9fee ar AR g
¥ w3y § a9 o s ganfaa
Fud agr MY SwEifAs g1 ¥ areA
AT Y AT FT qUiw G F AW
Y wgaw < fv g w7 F -
f& g

gWTR qgT S T qHET § ag S9TeT
ax fuve, Wi, gawgy, fasmax WX
@I FY TCEE | TH THET F gH
FRAFTUTEIITEE | ST F 3
TIT Feg AT STHT TAHT T DAL 7§ FoH
FIF § T A0 Y M T F | ITR
T BT & frprer et 4 € WiT 949
ST wew ww or A T 9T
T At @ 97 § Aigd TEmEa
%1 oW S9TE @ 9
TN THelE grar & a1 SR EHdr
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QT ST T & 1§ ST & U @Ay
qar g & 5 wo wewt #Y qEt &
A qE | @1 70 gare ¢ Td aewt
F1 WIT A7 TS F TEHI FT BT F
X @ {378 {w@ea ¥& ot 7
w1 @ aifs § 9g g &% gng
amicy g9 W7 3w &7 FAT 7T G99 |
Al §7 9T AS 3 5% 79 § A wH
FY WEAT &Y =T g

FAL A g FgAr g g wmwrgw
qeTE F T 7 AT o fqwgdt g W &
TR SHEAT gL 9 F 7l & | 9gf
FTE &z G & 1§ wrew g F awet
&2 qITGT 9T HIT g0 & IFG A1
1 BT 7 F (6T 0 T TET WG AR
FT TFA £ | AT § AT LH L A
AT | wArangE 4gRT #H F
srit #1 ferar & aff war g9

Shri Balkrishna Wasnik (Gondia):
Mr. Speaker, Government have been
very severely criticised by the Oppo-
sition Benches for using the powers
that have been conferred upon the
Government to deal with anti-national
and anti-social elements which might
interfere with the national efforts
during the emergency.

12-35 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

From Communist Benches it has been
saig that the Government have mis-
used the power. The Swantantra
Party Leader has said that these
powers have been utilised by the
Government for political purposes.
The Jan Sangh leader hag said that
thiese powers have been  utilised
against those who have the courage
to criticise the Government. 1 have
not been able to understang the justi-
fication of this eriticism bercause it
was only a criticism without any speci-
fic inslances. I suppose it was the
leader of the Muslim  League  who
attacked the search of the house of a
Congressman. If the Government
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[Shri Balkrishna Wasnik]

have done this, then Government have
been fair; Government have spared
not even Congressmen.

Shri Koya (Kozikode): It was not
a Congressman’s house; it is the
house of an institution.

Shri Balkrishna Wasnik: Anyway,
there was some reference about the
Congress there and therefore, if t is
so the Government have been fair, My
complaint is that the Government
should have been more strict in deal-
ing with those who have intentionally
and unintentionally tried to weaken
the defence efforts by action or speech.
I do not consider anything that is
said or done to weaken the defence
efforts in an irresponsible way to Le
courageous. Sir, I would not apeax
much on this because 1 have to touch
one or two other points which in ny
opinion are more important to raise.

It has been understood that the
Government are reviewing their policy
of reservation for the Scheduled
Castes and Scheduleq Tribes in the
promotions. My question on this Lad
been disallowed by the Speaker but I
was given some information in writing
by the Lok Sabha Secretariat and on
that basis I say that the Government
are now reviewing the policy which I
referred to. This policy wag first ini-
tiated by the Ministry of Railways
but T am sorry to say, with the change
of Minister in the Ministry, the policy
of that Ministry in regard to resarrg-
tion has been changed. If the Gov-
ernment changes, the policy changes;
that is understood. But if Ministers
change, the policy changes are un-
understandable—and we found that in
the Ministry of Railways. It is under-
stood that instructions were issued to
suspend the reservation in promotions.
The employees belonging to the Sche-
duleq Castes and Scheduled Tribes are
struck with a thunder holt. There is
panic and a feeling of insecurity in
them. They are aggrieved of the high-
handedness of the Government, to
jeopardise their constitutional interests
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which are even wupheld by the
Supreme Court. As you know, the
order of the Railway ,Board which
gave reservation in promotions was
largely challenged in the Madrag high
court, and an appeal was preferred by
the Railway Board in the Supreme
Court. The Supreme Court have up-
theld that order. The order of the
Railway Board was upheld in toto.
But now the Government have started
reviewing that order, and that policy.
I do not know if it will be a contempt
of the Supreme Court to do any such
thing. But I would only request the
Government that before doing any
such thing, the Government should
think twice. The reservation in pro-
motions iz not only required in the
lower levels but -also in C ass II and
Class I services, and I wish that the
Government take all possible steps t»
introduce the reservation in promo-
tions that was there in Class 111 and
Class IV services. I must say Lhere is
a mockery of reservation in the ser-
vices, That arises this way. As you
know, in every Ministry or in many
of the Ministries, there are som: posts
of sweepars, All these pots of
sweepors are reserved posts for the
Scheduled Castes. [ do not under-
stand any justification for roes:rving
the posts of sweepers for the Sche-
duled Castes.

Aw Hon. Member: Becauss nobody
comes forward.

Shri Balkrishna Wasnik: 1 do not
consider it necessary that any attempt
like this should be made by the Gov-
ernment to reduce the percentage of
Scheduleq Cast2s in the services. Then
there is the 1961 census. If you look
to the figur~s of the population of
Scheduleq Castes in the State of
Maharashtra, you will wonder why
the numbar has gone down vary much.
I do not know if there has been 1n
attempt to take away the reservation
of Schedul~d Castes even before it ex-
pires in 1972. There 15 a s2ction in
this country which feels sore about
the constitutional safeguards for the
Scheduled Castes and Scheduled
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Tribes. It is obvious thut there is
some attempt somewhere to reduce
the population of the Scheduleq Castes
ang Scheduled Tribes.

The Deputy Minister im the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): I would like to cor-
rect the wrong impression of the hon.
Member, It is no! that the number of
Scheduled Castes has been reduced in
the census report of 1961. Some of
the Scheduled Caste  members have
changed their religion and they have
become Buddhists, and they are no
more considered as Scheduled Castes.
That is why, after taking away that
big chunk of Buddhists from the Sche
duled Caste population, the number
has come down. It is not that their
number has been reduced by any mis-
calculation.

Shri Balkrishna Wasnik: 1 will
come 1o the point. I must say some-
thing about the Scheduled Tribes.
There has been a definite attempt to
reduce their population. As you know,
there are Scheduled areas, and only
Scheduled Tgibes who live 'in those
Scheduled ar®as are considered to be
Scheduled Tribes. Even if other mem-
bers belonging to the Scheduled
Tribes live a furlong away from
the village which comes under
the Scheduled areas, they are
not considered to be Scheduled
Tribes, though their living conditions
and all other conditions are the same.
Therefore, it looks that these lakhs of
Scheduled Tribes have been excluded
from the population of Scheduled
Tribes. I say that if these lakhs and
lakhs of Scheduled Tribes are includ-
ed ag Scheduled Tribes, the number
of seats of Scheduled Tribes in Parlia-
ment and the Legislative Assemblies
will increase. Is there not an attempt
deliberately made by some interests to
reduce the number of Scheduled
Tribes in the legislatures? I must say
some attempt has been made in regard
to the Scheduleq Castes also. The
change of religion has been mention-
ed here. But I must sav that a refe-
rence may be made to Explanation 1I
to article 25 of the Constitution Some-
thing has been said about the Buddhist
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religion and Sikh and Jaina religions
also. 1 will read Explanation 1I. It
says:

“In sub-clause (b) of clause (2),
the reference to Hindus shall be
construed as including a refe-
rence to persons professing the
Sikh, Jaina or Buddhist religion,
and in reference to Hindu reli-
gious institutions shall be constru-
ed accordingly.”

I do not want to say much. I only
want to ask the Government to go be-
hind the meaning of this explanation.
What are the reasons for this explana-
tion being given in the Constitution?
Even if some of the Scheduled Castes
have changeq their religion, do you
mean to say that the disabilities from
which they were suffering have all
gone? You will have to review this
question afresh.

1 may add that some of the Sche-
duled Castes have changed their reli-
gion. There are a number of sub-
castes even among the Scheduled
Castes. Only one particular caste has
changed its religion: there too, not all
of them. Only some of them have
changed their religion. 1 do not thitk
that changing of religion by some
members of a particular caste among
so many Scheduled Caste people will
affect the population in such a big
way. This is a point that the Gov-
ernment should take note of,

I would like to bring one important
point before this House. I would re-
quest the House to give me a patient
hearing for that point.

Mr. Chairman: The hon Mem-
ber's time ig up.

Shri Balkrishna Wasnlk: I will
finish in one minute.

Shri Sonavane (Pandharpur): He is
making very good peoints, and so he
requires some morz time.

Shri Balkrishna Wasnik; There is a
reference to citizenship in the report
A number of people have been granterd
citizenship in the past years. The hon.
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[Shri Balkrishna Wasnik]

Minister of State in the Ministry of
Home Affairs probably knows a great
patriot, Dr. Khankhoje. For the last
seven and a half years, he has been
applying for citizenship. The rules
might be there. But Dr, Khankhoje
has been a great patriot and a valiant
firhter in the struggle for freedom
I do not know what are the rcasons
that are coming in the way of granting
citizenship right to Dr. Khankhcje.
Dr. Khankhoje has serveg in many
capacities in foreipn ecountries. In
Mexico, he has been known as the
man who gives bread. He was nvitel
by the old Madhya Pradesh “overn-
ment here to serve on some ugricul-
tural committe. Ha thought i+ was
that after India became independent he
should come to India ang live here as
a citizen of free India. He could not
live here in the British days. fie foupnt
with the Britishers and th: Britishers
would not have done justice Lo him
if he had lived in India. I do not
know the reasons and 1 do not
know what justification the: Ministry
of Home Affairs has for not giving citi-
zenship rights to Dr, i{hankhoje for
seven and a half years. The time that
is required is only five years. And
these five years have gone. I would
like the Government to consider this
matter sympathetically.
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% s Tge wer w9 e
21 73 nagana g i ewearat w1 fasl
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[+ goira fag)
T @Al & arg § fafaeety v #int
FT F94T HIT HIHT TG0 FW@TE |

Shri Sonmavane: Mr. Chairman, I
would like to place only * one point
before the House, which was urged
by the hon. Member, Shri Wasnik;
that is, the census of the scheduled
castes, particularly in Maharadghtra.
it is an old story that in the census,
there was no column kept for the
registration of scheduled castes. Their
registration was covered under
‘special information’.

12-59 hrs.
[Mr, SPEAKER in the Chair]

It a scheduled caste was being
registered and if the enumerator
failed to fill up that column ‘special
information’, the registration as a
scheduled caste of a scheduled caste
who was being enumerated would be
forgotten. Under those circumstances,
the number of scheduled castes in the
1961 census has gone down. consi-
derably. No doubt some of the
scheduled castes  have become
Buddhists, but I would like to bring
.one thing to the pointed attention of
the hon. Home Minister, Shri Lal
Bahadur Shastri, who has the greatest
interest o the scheduled castes at his
heart and alsp mvy hon. friend, the
new Minister of State, Shri IHajar-
navis, who will bring to bear a fresh
outlook on this matter and review
the whole thing. To me, Sir. it looks
that the enumeration of Scheduled
Castes in the 1961 census is tntally
wrong. The figures are wrong
because the enumerators who went..

‘12, hrs.
Mr. Speaker: What about the lady

Minister who is in charge of the whole
thing?

Shri Sonavane: 1 am sorrv, Sir, 1
know she be'ongs to a Scheduled
Caste and she has that heart and
intrrest. Therefore, I wanted to
invite, particularly, the attention of
the other two and make them
‘interested in this.
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Sir, if a test recount is taken in a
district it can easily be found. I
would say that great injustice has
been done to the Scheduled Castes.
The preivous population of Scheduled
Castes in Maharashtra was 12 per ceut
of the population of that State. It has
now come down to 5.63 per cent. That
is a very great reduction. I think
there is something wrong. One man
said that wherever the enumerators
went no individual question was
asked, there was no specific column
to enter whether a particular man
belonged to the Scheduled Caste or
Scheduled Tribes and in the absence
of that the enumeration of scheduled
Castes has gone by default. As 1
gaid, a great injustice has been done
to these castes, particularly in Maha-
rashtra. 1 would, therefore, request,
through you, Sir, the Home Ministry,
to see that a test check is taken
Otherwise, a great injustice wou'd be
perpetrated on the Scheduled Castes
in those areas.

Mr. Speaker: There is one difil-
culty with me, that no count can be
taken after one o'clock!

Shri Sonavane: I would once again
say, Sir, that a test check is essential
to restore confidence in the minds of
the Scheduled Castes.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Mr. Speaker,
Sir, at the outset, I must expreis my
deep sense of sorrow over the sad
demise of mv friend and colleague,
Shri B. N. Datar. A reference haus
already been made in this House, and
I do not want to take much time of
the House over the matter. However,
I would like to add that he was a
quiet and wunassuming leader and
worker, and he was also a very
gucca3sful  parlismentarian.  Above
a'l, S5°'r, he was a good man who never
involved himsef in any group or
politics or conflicts. I have to express
my sorrow on~e again, and 1 do feel
sad to have parted with such a dear
colleague.

Sir, I am thankful to the House fcr
the consideration shown and «&clso
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some compliments paid to the work
of the Home Ministry as well as,
gometimes, to me. I am glad that
some of the Members paid those
compliments with some reservation,
and I have welcomed it because it is
always better that we do not feel
complacent about things. I very well
know our shortcomings and limita-
tions. However, Sir, the discussion has
continued for over 12 hours and it is
very difficult for me to cover all the
speeches and the points referrcd to
therein.

There are some imporiant points
on which T would certainly like to
express my views. They are: the
question of emergency, the use of the
Defence of India Rules, ireatment ol
the detenus in jail, corruption,
services, backward classes, commun-
alism and national integration.
Besides these, Sir, there are a few
other points which if 1 have the time,
1 shall try to deal with.

Sir, there has been much talk about
the use of Defence of Iuaia Rules.
And, ironically, in this matter, it was
interesting to sec how the members
of the Communist Party and Shri
Ranga came together. But before I
enter into details, T would like to ask,
especially, the Members of the
Opposition to put their hands on their
hearts and say if the emergency
powers have really been misused—of
course, here and there we may have
made mistakes—or there has ever
been a grave miscarriage of justice.

Shri Rangai: For political purposes
they are being misused.

Shri Lal Bahadur Shastri: It is very
wcll known that no action has been
taken against any political paity as

« such. No party has been asked to
discontinue its work or its activities,
or declared unlawful or illegal. There
has been, as far as I can see, almost
complete freedom in the matter of
speeches and writings Juring this
period of emergency.

29(AI)LSD—4,
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Shrimati Renu Chakravartty: What
about the breaking up of our mect-
ing?

Shri Lal Bahadur Shastri: If the
hon. Member will kindly keep patience
1 shall try to deal with all the points,
if 1 get the time. In fact, I was
somewhat afraid, while the hon.
Member was sitting there in the
Chair, because. I did not know how I
could deal with the points referred
to by her with her in the Chair.

Shrimati Renu Chakravartty: [
would have given him full chance.

Mr. Speaker; I can ask her to come
over, if that can help.

Shri Lal Bahadur Shastri: Sir, even
in regard to the Communist Party we
have not dealt with them as a party.
We have certainly dealt with some of
the Members of the Communist Party
who held views which we considered
were dangerous for the security of
the country.

As regards the detenus and their
releases, the House is very well aware
of the fact that under the rules the
review should take place after a
period of six months has elapsed. We
have not stuck to those rules and the
State Governments themselves have
taken action much before this period
In fact, the Kerala Government
agreed to release one of the important
leaders of the Communist Party, I
think, after about 10 or 15 days of his
arrest.

Dr. Ranen Sen (Calcutta East): Be-
cause he was 11l

Shri Lal Bahadur Shastri: No, he
was not; he was in perfect health.

Shri  Vasudevan Nair (Ambala-
puzha): But the Kerala Government
Home Minister himself said that he
was released because he was ill.

An Hon, Member: He had to say
something.
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Shri Lal Bahadur Shastri: The hon.
Member need not put those questions,
because he has not followed me. He
does not know to whom I am referr-
ing. I do not want to mention his name
here. But I can tell him that as soon
as he reached his home from jail his
friend was good enough to ring me
up and he was in perfect health.
Besides, in Delhi itself, almost all the
Communist detenus were released
after about a month. Recently, very
recently, the Kerala Government has
released all the detenus the wvery
same State Government against which
Shri Vasudevan Nair had so much to
say. In fact, it has gone ahead of
other States. In spite of the acti-
vities of some of the members of the
Communist Party, the Kerala Govern-
ment has released all the detenues.

Shri Daji (Indore): Why not all
the State Governments do so?

Shri Lal Bahadur Shastri: He has to
persuade his Chief Minister.

Shri Daji: If the Home Minister
cannot persuade him, how can I?

Shri C, K. Bhattacharya (Raiganj):
It is because friends like you are
there.

Shri Daji: 1 am quite safe.

Shri Lal Bahadur Shastri: 1 am
doing my duty, and I hope the hon.
Memnber will do his own,

There are some States where the
number of detenus now js not more
than four or five. In some cases it
is ten. But there are some others
where the number is large. Though
1 cannot give the exact flgures, I
would like to say that the number of
releases must have gone over 300.
There are many detenus, about 24 or
25, who are on parole. Under these
circumstances, it would be found that
not only the Central Government but
the State Governments also have
dealt with this matter sympathetically
and liberally, if I might wuse that
word.

7222

The position in regard to Assam
and West Bengal is entirely different.
I know the House will agree with me
that A§sam and West Bengal do not
come in the same category as other
States of our country. I had discus-
sions with both the West Bengal and
Assam Governments, and I am pre-
pared to admit that they were very

reluctant to order the release of the
detenus.

Shri Indrajit Gupta (Calcutta South-

West): Do they at least review those
cases?

Shri Lal Bahadur Shastri: | shall
deal with the position of West Bengal
a little later. I would only beseech
hon. Members not to interrupt me or
impatient. They can put questions, if
they like, at the end, provided, of
course, the Speaker permits.

Mr. Speaker: I was just going to
interrupt. Should he give that lati-
tude to Members?

Shri Lal Bahadur Shastri: I am very
sorry. That is why T said subject to
the permission of the Speaker.

L=

Shri Vasudevan Nair had every
right to criticise the Government for
those detentions but, I am sorry he
referred to the past history and past
activities of the Communist Party
since the days we werc engaged in
the freedom struggle. 1 do not want
to enter into the past history, or the
role of the Communist Party since
1920-21.

Shri Hem Barua (Gauhati): It is so
obnoxious.

Shri Lal Bahadur Shastri: Unfortu-
nately, the Communist Party has the
knack of arriving at wrong judge-
ments, especially, on political matters..
Since 1920 it is not only once but con-
sistently the Communist Party has
made mistakes....

Shri Indrajit * Gupta: Bui stll

survived, unfortunately.
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Shri Lal Bahadur Shastri: and
survived—please do not remind me of
all those things—sometimes survived
with the help of the British Govern-
ment when we were fighting the
British Government .

Dr. Ranen Sen: In spite of all the
repressive measures.

Shri Hem Barna: Now with the
help of the Chinese Government.

Mr. Speaker: Order, order.

Shri Hem Barua: Sir, the Home
Minister said “with the help of the
British Government”. I wanted to
point out the present position.

Shri Lal Bahadur Shastri: When
we were having a life and death
struggle during the regime of the
British Government, during the last
war, the Communist Party revived
itself, strengthened itself, with the
help of the then British Government.
I am very sorry to say that.
(Interruptions)

Some hon. Members: Shame, shame.

Mr. Speaker: Let us hear the debate
calmly.

Shri Lal Bahadur Shastri: There-
fore, I would beg of the hon. Mem-
bers to remain calm, and 1 shall be
as objective us possible, In this matter,
have 1 said anything wrong?

Shri Hari Vishnu Kamath: You are
quite right.

A faafa  faw  (mifeerdd)
WAw AR, 7 FA GHEAF  FT
Ffaa frur #3714 pever 71 wAEE
Hy
Some hon. Members: Shame, shame,
Shri Lal Bahadur Shastri: I was
only referring to the wrong judge-
ments the Communist Party arrives
at in regard to important and wvital
political matters. The Communist

Party, unfortunately, has never
worked according to the wishes and
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aspirations of the people. As I said,
1 am talking only of political things.
The Communist Party has always
missed the bus in this matter.

Shri it Gupta: You should be
happy about it. Why should you be
afraid of it?

Shri Lal Bahadur Shastri: I am not
at all afraid. I only wanted to say
that the Communist Party had func-
tioned in a different way and thad
thought in a different way.

An hon. Member: The Communist
Party did not.

Shri Lal Bahadur Shastri: Even
when we were fighting the freedom
struggle, the Communist  Party
always felt that Gandhiji was a reac
tionary, he should not be trusted and
he should not be believed in impor -
tant matters.

Shri Hari Vishnu HKamath: They
agreed with Stalin in that respect.

Shri Lal Bahadur Shastri: Along
with this, anyhow, I must compiiment
the Communist Party for what they
have done since China made the
aggression on our country. This was
the first time, I think, the Communist
Party took a right decision.

Mr. Speaker: There should not he
any running commentary.

Shri Nath Pai (Rajapur): Some
rectification of history is going on.

Shri Hem Baruva: Deere ol of
history.

Shri Lal Bahadur Shastri: The
official policy of the Communist Party,
their resolution is perfectly all right
and quite sound in the present context.
I have referred to it earlier also and
paid my compliments. But, unfurtu-
nately, the position is such that in the
Communist Party also, though they
would not like me to say so—but, !
would very much like to say so——
there are two sections, one called
leftiats and the other called rightists.
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[Shri Lal Bahadur Shastri]

I do not know whether they cail
themselves rightists or leftists.

Dr. Ranen Scn: How many parties
or groups are there in the Congress.

Shrimati Vimla Devi (Elura): Ten,

Shri Lal Bahadur Shastri: Anyhow,
I would like to mention this because
we have always been very ‘nuch
dubbed as rightists angd leltists, saying
that inside the Congress there are
rightists and leftists. I am glad that
the Communist Party has also both
rightists and leftists.

It has so happened that even the
speech of Shrimati Renu Chakravartty
has not found a place in the official
organ of the Communist Party.
Indeed, I must pay my tribute to
Shrimati Renu Chakravartty for the
courage she has shown in expressing
her views frankly.

Shri Tyagi: Why do they not join
our party?

Shri Indrajit Gupta: Not enough
attraction.

Shri U. M. Trivedi (Mandsaur):
Then there will be more leflists in
your party.

Shrimati Renu Chakravartty: 1
may inform the House that the entire
debate on the demands for grants
relating to the Ministry of Home
Affairs is going to come ia the official
organ of the Communist Party next
week.

Shri Lal Bahadur Shastri: It might
find a place there. But I happened
to be in Calcutta cither a day or two
before the hon. Member had delivered
her speech; or, probably, it was on
the szame day. To may surprise, I
found that her rpeech was reported
in all the papers of Calcutta except
the official organ of the Communist
Partv. 1 know she wili not refute It.

Shri Hem Barua: Are you sorry for
that?

Bhri Hari Vishnu Kamath: 3he is a
revisionist.
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Shri Lal Bahadur Shastri: The
leftist section has adopled an attitude
of hostility and non-cooperation to-
wards the rightist leadership, which
has now come into power, I am told, it
conspired to get the Swadhinata Press
sealed, removed party funds and
letters and made the task of the new

rightist leadership practically impos-
sible.

I am sorry that much concern has
been expressed in some of the Euro-
pean countries in regard to the deten-
tion of some members of the Com-
munist Party of India. I regret very
much that things have not been put
in the proper perspective before them.
1 am quite sure that if the correct pic-
ture is placed, there may not be such
a misconception among them about the
action taken by the Government of
India.

Shri Vasudevan Nair asked me if
some &.. on was taken against others
alsg under the Defence of India Rules.
Besides those who were detained for
political reasons 846 other  persons
were arrested and prosccuted under
the Defence of India Rules. Out of
these 846, 685 were procecded against
for wvarious types of offences which
impeded war.efforts. Ahout 100 per-
sons were arrested for hoarding and
black-marketing. In West Bengal
stringent action was taken sgainst ! 330

persons for profiteering uni.r the Es-

sentia] Commodities Act,

Shrimati Renu Chakravartty: Were
any detained?

Shri Lal Bahadur Shastri: I have
just now said—I cannot give the exaet
figures—that about 685 persons are be-
ing proceeded against in court—and
how many others have been detained.
I can assure the House that the State
Governments are quite clear in their
mingd that they will do everything pos-
sible to stop profiteering and try to
maintain the price line.
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Then comes the question of news-
papers. We have, as a matter of
princpie, been giving the utmost free-
dom to newspapers, We have not
stopped or prevented the publication
of any newspaper. However, in spite
of clear advice from us and even my
personal appeal to them, there have
been some cases in which some action
wag called for. The Standing Com-
mittee of the All-India Newspaper
Editors' Conference met me and I
told them that I shall greatly welceme
the appointment of a committee by
them and that Government will not
move in the matter at all against any
paper until it had consulted the Stand-
ing Committee of the All-India News-
paper Editors’ Conference and that
it that committee gave its advice or
agreed with us that action should he
taken, we will do so,

We have taken action in the case of
four papers so far and in all those
four cases the Standing Committee of
the All-India Newspaper Editors' Con-
ference fully concurred. In fact, when
Shri Chagla, our High Commis-
sioner in London, was here, he told
me that there was much criticism in
London in regard to the action taken
by us against these papers. When I
expained to him as to what our pro-
cedure is and specially told him that
the Government does not move in the
matter unless it has got the consent of
or has consulted the Standing Com-
mittee of the All-India Newspaper
Editors’ Conference, he was perfectly
satisfied. He said, “This 'matter is not
known at all in London”, namely,
that it is only the representatives of
the papers themselves who decided
that.

Shri Tyagi: Our publicity is always
poeor,

Shri Hari Vishnu Kamath; Were

the extracts examined by the Home
Ministry, or were they blindly ac-
cepted?

Shri Lal Bahadur Shastri: ] would
request Shri Kamath also to keep
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patience. 1 have got his point in
mind,

Shri C. K. Bhattacharyya: That is
not his virtue,

Shri Hari Vishnu Kamath: I do not
have to learn virtue from you. You
cannot teach virtue to me, You better
keep quiet,

Shri Lal Bahadur Shastri: Shri
Kamath specially referred to certain
extract which had appeared in papers
and against which action was taken.
He referred to something that had
appeared about Shrimati Indira Gandhi
Left to myself. | do not know whe-
ther that extract would have found a
place in the charges or the document
which was given to that paper; but
I must say, whether it wag actionable
or not, that jt did exhibit something
bad, or shall I say, it was indeed much
below the standard. 1 might say, it
was indecent to make a reference of
that kind, I am referring to this
matter purely on moral grounds and
on a point of etiguette or courtsies
which we have to observe in life. It is
a different matter whether legally it
was actionable or not, but ig it not de-
sirable or advisable for papers to main-
tain certain standards while making
reference to individuals? However, 1
might tell Shri Kamath that it is not
purely on the basig of that particular
ftem that action waz taken against
that paper.

May I, with your permission, Sir,
read out just a few extracts which had
appeared in that paper?

Shri Vishudevan Nair: Which is that
paper?

Shri Lal Bahadar Shastri; It is the
Organiser,

The headline itself was “The Story
of Tezpur.”

“The death brigade was the first
to run, The insistence on the 8th
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September line is a miserable sub-
terfuge to save one's face not the
face of the country. Poor Gandhiji
he should have been living at this
hour. In this land of ahimsa he
would have seen gold being given
preference for its capacity to ac-
quire more ang more effective ins-
truments of violence. The Govern-
ment is talking gloomily; it is los-
ing bravely It hag failed the peo-
ple badly.”

There is another paper which wrote
like this:—

“NEFA will soon be no more.
We will be pushed out of Ladakh
too ag and when the Chinese de-
cide because we are losing the un-
declared war between India and
China.” .

Shri D, C. Sharma (Gurdaspur):
Which is this other paper?

Shri La) Bahadur Shastri;: The hon.
Member knows that we have taken
action against four papers, namely,
Organiser, Hindustan, Panchjanya and
Current. [ am quoting some extracts
from those papers. I shall not take
more time. But may I, with your
permissicn, read out another three
or four lines? This paper says:—

“They . . . . . .
that is, the Government

“They seem to be more concern-
ed with their own socio-political
prestige and sclf-glorification than
with the fact of mass murders of
our illclad and il-equipped sol-
diers. If the politiciang do not
improve their ways, the possibility
of the Army and the realistic pat-
riotic elements taking over the
destiny of the nation jn their
hands cannot be ruled out.”

Shri Tyagi: It wag a good piece of
advice, I must say.
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Shri Lal Bahadur Shastri: It is an
open instigation for the Army to re-
volt. How could it he”

Shri Tvagi: No.

Shri Lal Bahadur Shastri: Yes, it is
said so. namely, that our Army re-
puted to be one of the finest in the
world is so angry. I do not want to
read out everything because we need
not repeat these t.hingsl if that paper
hag done it. I am exceedingly sorry
that this paper shoulg have written
this kingd of thing, It is an editorial
comment, It is not purely news; it is
the editorial in that paper,

So, hon. Members will sce. .

Shri Daji: The only action taken
was warning!

Shri La] Bahadur Shastri: Yes, in
regard to this paper, it is a different
matter, but in regard to other papers
only a warning was issued.

Shri U. M, Trivedi: Were there re-
presentations from the  Conmunist
Party to take action against these
papers?

Shri Daji: Of course, we would re-
present. Even now I will represent on
the floor of the House . . . (Interrup-
tion),

Shri U, M. Trivedi: Do represent.
Shri Daji: It is subversion.

Shri Lal Bahadur Shastri: There
has beep no such representation. As
I said, it wag on our own that we
took action against them, Ags the hon.
Member has said, in fact, we have
done nothing much except that we
have jssued warnings. I might also
add that we had asked the State Gov-
ernmentg to adopt the same policy if
they so desire, that is, to have a State
Press Advisory Committee, gnd if
they had to do anything in regard to
the paper, they might as well consult
the State Press Advisory Committees.
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This is what the Government have
done during the last few months and
1 would like to ask the House if what
we have done could be justified or
not, whether we have exceeded our
limit, whether we have gone beyond
a reasonable limit or we have exer-
cised restraint and made as balanced
an approach as was possible, But may
1, in this connection, mention with
your permission, Sir, as to how the
political parties in the Opposition have
fulfilled their obligations? It is un-
fortunate. I know that some of the
members of the communist party hold
entirely different views. But some-
times I am amazed to see what ap-
pears in their booklets or leaflets or
papers and sometimes what they sav
in their speeches. I was surprised to
get a booklet which is in Bengali—1
am sorry I am taking much time of
the House—and if I be permitted to
read a few lineg from it, it will indi-
cate as to how some of the mem-
bers of the communist party are think-
ing or functioning.

“The Central Governmeni pas-
sed the Defence of India Rules and
announced the emergency in a
very hasty manner and the Prime
Minister has hinted that the state
of emergency would continue for
at least five years, Arrests under
the Defence of India Rules and
Security Act have been started
simultaneously. Labourers, pea-
sants and other workers of demo-
cratic movements have been
thrown into prison and the public
opinion has been silenced. It has
become the chief effort of the
Government to arouse natlona-
lism by creating terror. On the
other hand, the State leaders are
shouting day in and day out in a
loud voice. Give bload, give
money, give gold. The radio sets
are blaring out in a high pitch
the dramas on national defence
performed by hired actors and the
All-India Radio of the Govern-
ment, the soul of the country, seems
to be suffering from delirium. The
life of the country is getting suffo-
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cated. Absolute military dictator-
ship in India at present is not pos-
sible because of democratic con-
sciousness of the people and the
strength of the movement. So,
attempts are being made for esta-
blishing a partial military rule by
keeping Shri Nehru in the fore-
front under the garb of demo-
cracy. Nevertheless, taking this
undefined border as a demarcated
one, China has been branded as
an aggressor and the maps of India
have been changed many times
and so also the borders . . "

Shrimati Renu Chakravartty: Which
is the paper?

Shri Lal Bahadur Shastri: Patrio-
tism is being roused today on the
question of undefined border ...

Shrimati Renu Chakravartiy: Let
me know what is the source. Is it
the publication of the West Bengal
organising committee or it is of the
Communist Party of India?

Shri Lal Bahadur Shastri: It js a
pamphlet called . . . (Interruptions).

Shri Indrajit Gupta: Is it published
by the Communist Party? I want to
know.

Shri La)] Bahadur Shastri: It is in
Bengali—some Katha. Its  English
translation could be: “People should
think over.”

Shrimati Renu Chakravartty: We
want to know whether it is a publi-
cation of the West Bengal organising
committee or is it of the Communist
Party of India? Otherwise, by having
it read out in our name, I think, you
are making an absolutely incorrect
statement,

Shri Lal Bahadur Shastri; I have
said in the very beginning that I did
not want to accuse or charge the hon.
Members or those who adopted th7



72133 Demands

[Shri Lal Bahadur Shastri]

official line. Before 1 started men-
tioning anything on this matter, I did
say, there are members of the Com-
munist Party who hold entirely diff-
erent views, But therp are others. . .
(Interruptions).

Dr. Ranen Sen: Is there any printed
line to the effect that it is by the
Communist Party of India? It iz not
a Communist Party publication.

Shri Tyagi: Which other party could
it be?

Shri Lal Bahadur Shastri: I am
merely saying, there can be no. ..
(Interruptions).

Shri Surendranath Dwivedy (Ken-
drapara): Has that been written by a
member of the Communist Party?
Has he been disowned by the Com-
munist Party that he is not a mem-
ber of the Communist Party?

Shri Lal Bahadur Shastri: The point
is, there are members in the Com-
munist Party who hold entirely diff-
erent viewsg from those who hold the
official line which has been adopted by
the Communist Party. Therefore, 1
have made a distinction between those
who hold the leftist views and those
who hold the . .. (Interruptions),

Dr. Ranen Sen: No section of the
Communist Party has ever published
anything like that in West Bengal.
We challenge it.

Shri Indrajit Gupta: In all fairness,
he should tel] us the name of either
the publisher or the author of this
paper., We want your protection Sir.

Shri Vasudevan Nair: We want your
protection.

Dr. Ranen Sen: Three or four days
ago I met the Chief Minister of West
Bengal and he never attributed such
things to any section of the Com-
munist Party. (Interruptions).

Mr. Speaker: Order, order.
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Shré Tyagi: The lady Member pro-
tests too much,

Shrimati Renu Chakravartty. We
would just want tp have the infor-
mation frem the hon, Home Minister.
We want to know who is the publisher
and if there 1s any author's name. We
want to know in which press it was
printed and al] that. Surely. we must
know all these things.

Shri Lal Bahadur Shastri: Well, I
shal] give the necessary details to the
hon. Member, 1 shall do it without
any reservation.

Shri Hem Barua: Please do,

Shri U. M Trivedi: We are also
interested to know.

Shri A. P. Jain: On a point of
order, Sir.

Mr. Speaker: What is the point of
order?

Shri A P. Jain (Tumkur): The point
of order ig this. If an hon. Member
reads an extract from any document,
any other Member of the House can
request the Speaker to ask the Mem-
ber to put the documer} on the Table
of the House, And I make the re-
quest that the document 'may be
placed on the Table of the House.

Mr. Speaker: Yes.

Shri Daji: Thank you very much.

Shri Tyagi: On security grounds, it
may not be done, Sir. (Interruptions).

Mr. Speaker: There can be demand,
if the extracts are read, that the
whole document be placed on the
Table of the House and that demand
is justified. If it is now being denied
that no member of the Communist
Party, whether rightist or leftist, has
issued this, the hon, Minister must
have satisfied himself or he should—
as he had said—satisfy himself” that
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he believes or has reason to believe
that the author is a communist. At
least that much he must satisfy him-
self.

Shri A, P. Jain: Will it be placed
on the Table of the House?

Shri Lal Bahadur Shastri; In fact, 1
would sav. I am sorry I have made
some Members angry ., | (Interrup-
tions).

Shri Vasudevan Nair: He is a res-
ponsible Minister,

Shri Lal Bahadur Shastri: I have
never said that I ghall not give the
necessary information. [ have never
said that, Of course as Shrimati Renu
Chakravartty is very kind to me, I
thought I shall take her into .con-
fidence,

Shri Tyagi: | never knew that!

Mr, Speaker: Mr. Tyagi gets 30 soon
Jjealoug of other persons.

Shri La] Bahadur Shastri: While re-
ferring to political parties, may I say
a worgd about the Jan Sangh. I might
say, of course, it is my unfortunate
duty to point out tp each and every-
one of them. In spite of protestations,
the Jan Sangh hag not been very
straight, Whenever they have got an
opportunity, they have tried to exploi:
the present situation. 1 have seen
some of the speeches made by the
workers and the leaders of the Jan
Sangh. They have been highly com-
munal and highly provocative in the
criticisms of the Government, ot
course, they are certainly entitled to
launch the severest possible criticism
against the Government and its poli-
cies, but at least adequate care is tu
be taken to see that it does not go
against the national interest. Un-
fortunately. ...

Shri U. M. Trivedi: Would you be
able to cite an example of saying
something against the national inter-
ests?

Shri Tyagi: Have patience.
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Shri U, M. Trivedi: I admit that
strong criticism is levelled by us
against the Congress Government, but
1 would like to know whether any-
thing has been stated against the
national jnterests.

Shri Tyagi: Please wait, You will
have it. (Interruptions).

Shri R. 8, Pandey: Let me hear the:
Home Minister.

Shri D. C. Sharma: My hon. friend
is the master of the House?

Shri Lal Bahadur Shastri: I am
sorry that again Shri U, M, Trivedi is
interrupting. Otherwise, I had no
mind, and I wanted to save the time
of the House also, But I would just
read out two lines to show the kind
of speeches made:

"qEAA AW WTTT F Ad AgY
g1 67 | AgE AT 97 g1w e &
g o7 FT WG WO HC @I E |
I aifey f g WY A W @
THAEA, THY "EgrHar 7 1
An Hon Member: Who has said it?
Shri Lal Bahadur Shastri: My hon.

friend need not ask me to glve names
etc.

Shri U. M. Trivedi: The House is
interested to know.

. Bhri Lal Bahadur Shastri: This is
the trend of speeches I ghal] not quote
other extracts, because the language
used is. .

ot o Ho fodd : wiveam &
O & A FAr 2 A e &
TESATT ¥ A w77 7

st ®w aggy mew : afEEE
& qEATTT FgT GG WTAGT ! qg A
fergeam™ & w@ewAl &1 qAE |

1 shall not read out the other extracts.
The language used is terrible, And I
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do not want to vitiate the atmosphere
of this House by reading out those
extracts .

Shri Daji: But still you are doing
it by reading out the extracts.

Shri Laj Bahadur Shastri: May I
also add that the recent exhibition
held in Lucknow has pained me im-
mensely? It ig true that the exhibi-
tion was held not directly by the Jan
‘Sangh; others were also parties 1o il

Shri Tyagi: Our Purty Minisleis
were alsp there,

Dr. Ranen Ben: A Congress Minis-
ter was a party to it

Shri Lal Bahadur Shastri: I am not
denying it. I said that members of
other parties were also there.

Shri Vasudevan Nair: That is the
whole trouble of this Government.

Shri Lal Bahadur Shastri: But, un-
fortunately, mv grouse is this. Of
course, they have their own version.
‘When this exhibition was organised,
there was no intention, or at least no
one knew among those who participa-
ted in that exhibition, that there would
be another small pavilion opened by
the name of Ma Ki Pukar in that in-
dustrial exhibition, and the gther smal-
ler pavilion was put up afterwards, I
have seen some of the pictures. The
pictures which were shown there in
that exhibition, I can only say, were
shocking. In fact, I am not generally
inclined to take action, but if I had my
way, I would have taken very severc
action against the real organisers of
that exhibition, because the point is
not that the pavilion related to certain
matters about the Prime Minister etc.—
that is a different matter; of course,
that is also very importani—but yet
what was shown there was to com-
pletely demoralise our nation and com-
pletely impede our war cfforts.
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Shri U. M. Trivedi: May 1 make
Oone request to you? I have not per-
sonally known any of those things;
and perhaps this House also does
not know what it was So, will the
hon. Minister kindly place on the
Table of the House the contents of
the document to which he is refer-
ring? Will that document be kindly
placed on the Table of the House
so that we may know whether there
was anything in that Ma ki Pukar
pavilion which could call for that
eriticism?

Shri Lal Bahadur Shastri: Well,
anyhow, the hon Member is the
leader of the Jan Sangh; he can as
well ask the members of his party
to show him some of those pictures
which they must have got with
them.

Shri U. M. Trivedi: That will be
begging the question, because I do
not know whether my party has
done it.

Shri Lal Bahadur Shastri: I am
not expected to place all the photo-
graphs and pictures here. I think
that the hon, Member can see them
whenever he wants.

Shri A, P. Jain: Everybody is
denying the parenthood of this exhi-
bition. May I know who owns it?

Shri Lal Bahadur Shastri: There
are many sitting here who have seen
it.

Shri Tyagi: Does the hon. Home
Minister realise that his own party
Ministers were flirting about these
Jan Sanghis with regard to thi; ex-
hibition?

Shri Lal Bahadur Shastri: A: I
said, they have their own explana-
tion, but if what Shri Tyagi says is
correct, naturally, wc must feel
very gorry for them.

I have only one thing to tell
Mr, Kamath also, that one of the
Memberg of his party, while making
a speech said that both the Prime



7239 Demands

Minister and the Home  Minister

should be shot dead.
Shri Hari Vishnu Kamath: Who suid

that? On a point of order, Sir....
{ Laughter). It is not a matter for
laughter. It is a serious charge

which the Home Minister has made.
I can also make anonymous charges
against the Members of the Congress
Party. Let him tell us the name of
the member of the party, when he
said it and where he said it, so that
we cap check it up, Otherwise, we
can go on flinging charges against
the members of the Congress
Benches. For instance, I can tell him
that one of the Congress Members
has said that all the Opposition
parties should be destroyed in this
country, and no Opposition party
should be allowed to live in the coun-
iry, there are members who have said
that no Opposition party should
live in this country, and all Opposi-
tion parties should be destroyed:
they have said that, and 1 have

heard it; and suppose I say that,
wil] not the hon. Minister ask for
the name and place ete.... .. (Inter-
ruptions).

Mr, Speaker: Order: The
hon. Member may resume his seat

Shri Hari Vishnu Kamath: Sup-
pose I say that one of them  has
said;

T Tg T A AT FT AT F &
EAER |

Shri Hem Barua: It is a very se-
rious charge.

Shri Hari Vishou Kamath: Let us
not bandy charges like this. It is a
two-edged weapon. T can fling the
charge in his face too.

Shri Surendranath Dwivedy: You
will realise, Sir, that thig is a charge
made against g member of the party.
The party does mot advocate any
vi_olcnce at all in its political acti-
vities. This is a serious charge. If
the Home Minister proves thls, we
shall join with him in seeing that
the person who males such state-
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but whoever may be the person, the
party also will take action against
him, /The Home Minister must
come forward to tell us and the
House who the person concerned is
who has made that statement. (In-
terruptions) .

Mr. Speaker: The Home Minister
is giving chances to all Opposition
parties to unite together, because
he is offending one after the other.

Shri Surendranath Dwivedy: He
is in that fortunate position.

Mr. Speaker: I am coming to that.
But I hope that in regarg to all
these statements that he makes, he
does so after making himself sure....

Shri Nath Pai: He must make us
sure. What is the use of his making
himself sure?

Shri Hari Vishou Kamath: He is
disrupting and destroying the na-
tional unity,

Shri Hem Barua: He must satisfy
us. (Interruptions).

Shri Harl Vishnu Kamath: When
he makes these charges, he should
satisty us also.

Shri Hem Barua: He should satisfy
us also because if he can name that
man, action is going to be taken
against the man

Mr. Speaker: It is very regrettable
that before they have heard me,
hon. Members draw their own con-
clusions, I have not finished the
sentence yet.

Shri Nath Pai: That sentence was
complete.

Mr. Speaker: I was just going to
say what I had in my mind, when
these charges were made. I had not
completed the sentence.

Shri Nath Pal: We thought that the
sentence had been completed.

Shri Hem Barua: We thought that
vou had completed it.
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Mr, Speaker: May I be alloweq to
continue now or not?

Shri Hem Barua: We thought that
you had completed that sentence.

Mr. Speaker: Of course, I do ex-
pect that the hon. Minister has made
himself sur:, because it iz expected
not only of the Homg Minister,—in
fact, more so of the Home Minister,—
but of every Member that in regard
to whatever he says here on the
floor of this House, he makes him-
self sure and that he has grounds to
believe that such and such a thing
has happened. Every time any re-
ference hag been made to any party,
each one of them has demandeqd that
proof must be provided. They deny
all those things. So, he must either
lay those documents or whatever
proof there is on the Table of the
House, or he must satisfy them, be-
cause it is being denied openly here
every time he makes charges against
any party. Therefore, something
must be done to satisfy them, that
really the Home Minister has got
that information upon which he can
rely and any honourable and reason-
able man would have reasons to be-
lieve that such charges are there.

Shri Lal Bahadur Shastri: I am
sorry: I thought that because Shri
Kamath believeg; in peace he would
not take this attitude. But he has
become so angry.

Shri Hari Vishnu Kamath: You
provoked me.

Shri Lal Bahadwr Shastri: But may
I say that all kinds of charges are
levelled against the Government,
against the Ministers? I do not know
how far hon. Memberg of the Oppo-
gition assure themselvey before
making these charges. But I do not
plead..... (Interruptions) .

SBome Hon. Members rose—

Shri Hem Barua: You are gide-
tracking the issue,
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Mr. Speaker: |

may be
chance,

given a

Shri Surendranath Dwivedy: Is it
fair for the Home Minister to take
shelter under this that because vague
charges are made by Opposition mem-
bers, he will also go on making such
charges?

Shri Lal Bahadur Shastri: I did
not say that In fact, I was going
to add a clause, but the hon. Mem-
bers would not listen to me. Hon.
Members might make any criticism
and level any charges they like. T
have no objection to that But in re-
gard to thig matter, I am speaking
with a full sense of responsibility.

Shri Surendranath Dwivedy: We
also say that. Therefore, I am throw-
ing a challenge to him.

Shri Lal Bahadur Shastri: As you
have said I shall try to satisfy the
hon. Méembers in regard to this mat-
ter to which I have just now refer-
red. But why should the hon. Mem-
bers get so much upset? There are
workers. Shri Kamath may not say
that, Shri Nath Pai might not say
that, Shri Hem Barua may not say
that and Shri Dwivedy may not say
that, But then there may be other
waorkers who indulge in all kinds of
speeches. . ..

Shri Nath Pai: They shall not be-
long to our Party.

Shri Surendramath Dwivedy: If
they had done that, that would be
wrong. We would also admit it
Knowing full well that the statement
if it has been made, was made by
some irresponsible person,—I do not
know—knowing full well that he is
not a person who should be taken
very seriously, according to his state-
ment, can he make that charge against
the Party? 1 ask: is it fair?

Shri Hem Barua: An omnibus
charge is hurleg %t owr Partr.
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Shri Hari Vishnu Kamath: Op ,
point of order. The Hom, Minister
has been good enough to level charges
against lay member of my party.
That means he knows who the per-
son is though he has not disclosed
the name. I spoke in the House dur-
ing the course of the debate, I had
talked of corruption. Suppose I had
said that the Home Minister or the
Law Minister or the Works Minister
or the Education Minister was guilty
of corruption, you would have hauled
me over the coals, and rightly so.

Mr. Speaker: Surely,

Shri Hari Vishnu Kamath: He has
mentioned that a member of our
Party has made a speach or issued a
statement. Am 1 not in order to re-
quest you to come to my rescue?

Mr. Speaker: 1 was waiting for the
hon. Minister to finish that,

Shri Hari Vishnu Kamath: Other-
wise, let him gracefully withdraw it

Shri Lal Bahadur Shastri: In the
very beginning, 1 told Shri Kamath
that one of the members o his party
had made thiz kind of statement. I
stick to that,

Mr. Speaker: I do not know what
Waz pone on record. But I under-
stood that it was a direct reference to
Shri Kamath., What does the record
show?. T am sorry I misunderstood
i

An Hon. Member: The reference
was nnt to Shri Kamath,

Shrimati Renu Chakravartty: He
did not refer to Shri Kamath.

May T make a submission? The hon,
Home Minister usually make: charges
on the basis of some police or intel-
ligence reports, whatever he may
have. On many occasions we  have
represenied 1o him ang told him that
even in some of our cases, these in-
telligence reports are absolutely in-
correct. In the meeting itself, they
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put a different interpretation and print
words which hag never been used. On
the basis of such reports, he brings
forward charges, I know the PSP
will never speak in favour of the
Communists. But I say that this is a
matter of civil liberties and these
charges should not be made in this
manner,

Mr. Speaker: I have already told
the Home Minister that he is uniting
all Opposition Parties

Shrimati Renun Chakravartty: They
will never unite,

Shri Hem Barua: The Prime Minis-
ter told ug at our meeting with him
that there is nothing against the PSP.
He told me and Shri Kamath that there
is nothing against our Party, O, top
of that here is the Home Minister com-
ing with some undefineq charges. He
cannot say who is the man, where he
said ang when he said like this. He is
simply hurling an omnibus charge,

Mr. Speaker: He has said that he
wil] satisfy the Members,

Shri Bhagwat Jha Azad (Bhagalpur)
This was being said by their party. In
different parts of our State, meetings
have been called by officials of the
party, and they have said these things
there. ... (Interruptions). '

Shri Surendranath Dwivedy: Your
people have said worse things. ... ..
(Interruptions),

Shri Bhagwat Jha Azad: You do
not allow me to speak....
(Interruptions).
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Mr, Speaker: The hon. Member
must resume his seat.

The hon. Home Minister has junt‘
said that he will be prepared to satisfy
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those Members about the charges he
bad made, If after seeing the Home
Minister and having talked with him,
there is something that the Members
want to bring to my notice, namely,
that there was no basis in that charge,
certainly 1 will see to that.

Shri Hem Barua: On a point of or-
der. May 1 request you to give your
ruling on one point? The Home Minis.
ter or any Minister, unless and until
he hag the documents and the facts be-
fore him, and when challenged, is
ready to hurl them at the face of the
Members who challenge, or places
them on the Table of the House, must
not be allowed to make vague charges
against the party or against an indi-
vidual

Shri Surendranath Dwivedy: It is
not a question only of satisfying us.

Shri Hem Barua: It is not a question
of satisfying us in his chamber and all

that.

Mr. Speaker: It applies to everyone,
not only to every Member but to the
Ministers, particularly the Home
Minister.

Shri Ilem Barua: It appliegs to all
Members also, But while you pare
very strict with Members on that,
‘t is not so with the Ministers.
There are occasions when we critie-
ise somebody but it is challenged on
the ground—very rightly-—that the
member is not here and we do not
have the right to criticise him. We
being very loyal to you submit to
your ruling. But there  are
Mini-ters Who under the cover of
power—so-called pewer—hur!l  omni-
bus charges against us. T am very
sorry to say that they get some
encouragemeny from you....(Inter-
ruptions) .

Mr. Speaker: Order, order. 1
make no distinction, This applies to
every Member. I have told the
Home Minister also that the same
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principles apply to him, that he
must make himself certain that he
hos satisfied himself first before he
makes whatever charges he is going
to make. 1 warn a member when
he makes a statement here whether
he has made himself sure that there
are reasonable grounds for believ-
ing like that. A Member, more parti-
cularly a Minister, should not make
any allegation unless he ig sure
about it. And when it is challenged,
certainly, as I have said before, I
wiil go into the question whether
those charges that have been made
are made on the basis of any evid-
ence or not, Certainly I will see
that also. I do not say that different
principles are applied or would ever
be applied, whether he be a private
Member or a Minister. Rather we
expect that Ministers would be more
responsible  in that respect and
would not make any charges unless
they have evidence to convince any
reasonable map about the veracity
of those charges,

Shri U. M. Trivedl: The hon
Minister hag started, no doubt, to
make such allegations against the
various parties in a subtle manner.
The difficulty is that in making those
allegations, he picks out some per-
sons, responsible or irresponsible, ac-
cording to him probably responsible
But we are not in the know of the
affairs. Therefore, would it not be
meet and proper for him to give the
names of such persons whom  we
may be able to tackle on party lines
or in respect of whom we may be
able to catisfv ourselves whether or
not these thinz: occur. T say this
because some of our parties do not
believe what the hon, Home Minis-
ter hag referred to in regard to that
matter, At no time has the party
saiq such a thing.

Shri Surendranath Dwivedy:
Whenever charges are made in the
House, the person concerned, be he a
Minister or a Member, should place
the documents on the Table of the
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House so that the House is patisfied
that the charges made are quite cor-
rect. He should prove them here,
Otherwise, if he has no proof—it is
not a question of privately satisfying
some of us; but the House must be
satisfred that the Minister hag in his
possession  facts for the statement
which he iz making—if he has no
proof, he must withdraw it He has
not the facts before him. Therefore,
the statement must be withdrawn.

14 hrs,

Mr. Speaker: Order order. It was
impliedly chargeq that I was not ap-
plying the same principles, but I ra-
ther feel that the Members are not
applying a uniform principle. The
other day I had asked a Member,
when he had made a speech, that he
should give me any evidence that he
had, or any enquiry that he might
have made, for making those charges
ang here there were hon. Members
who said that this House would then
be a House which would hold in-
guisitive enquiries about these things,
and this should not be done There
were objections taken with all those
Members here who are now taking
exception to this. Ewven then T told
the hon. Minister as well ag the Mem-
bzr that they should send me their
statements in support of those alle-
gations as well as against them.
Here too I am saving, repeating the
same  thing, that really T would
satisfy myself first, see whether the
Minister had justification. T would
ask him to show that evidence, be-
cause it is the Home Ministry and it
might not be ndvisable to ask him to
lay all the testimony or all the docu-
ments or all the papers or the letters
that he might have but he has to
convinee,

The other request that hag been
made by Shri Trivedi ig very reason-
ahle. The hon. Minister has to satisfy
the House this much. the name of the
Member whom he has in mind who
has written this thing or made such
a speech or is the author of some
book, must be disclosed to that party

CHAITRA 11, 1886 (SAKA)

for Grants 7248

so that party may have a chance
either to deny that member belongs
to that party—at least this much the
parly is entitleg to quite rightly—or
to dissociate itself from that member
or individual or group, whoever it
might be, because here it is now be-
ing claimed that those persons on
whom the Home, Minister is laying
rharges do not belong to those res-
peclive parties. Perhaps the person
who might have made that might be
irresponsible and might not belong
to that party at all. At least this
much has to be made clear.

Shrl Harl Vishnu Kamath: By
your leave, on a cognate point of
order., We are grateful to you for
vour guidance, illuminating guidance.
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Shri Hari Vishnu Kamath: We are
lnbouring under a handicap. You are
voery wise, and in your mellow wis-
dom and ripe judgment you have
given us good guidance. He has
made a charge against a member of
my party, and later on you have said
vunt will make en enquiry. We do not
wirh to burden you with an enquiry.
With so many burdens you already
carry, we do not wish to put this ad-
ditional burden on your shoulders.
But the point is, the press will carry
it today, and the damage will be
done.

The other day you said rightly that
a Member should not level charges
without having reliable evidence The
other day when I spoke about cor-
ruption, I toock hold of a portion of
Shri Khanna's letter and read it out.
That was enough for me, and Shri
Khanna has himself admitted it on be-
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half of the whole Government. When
1 spoke about the Cabinet Secretary,
I had the Prime Minister's letter. ...

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: We do
not want an enquiry now, Let him
tell us the name of the person who
said this, where he said it and when.
"That is all. Then we wil] see to it
We will not burden you at all, we as-
sure you This is very bad, and a great
handicap for us. The press will carty
it tonight.

Mr. Speaker: Order, order, The
hon. Minister might be allowed to
proceed. I will look further into it
ard see if any further action is cal-
led for. 1 will see what else can be
doue.

Shri Hari Vishnu Kamath: You may
ask the press not to carry it

Shri Lal Bahadur Shastri: [ am very
sorry | have disturbed the equanimity
of the hon. Members of the Praja
Socialist Party, but if Shri Dwivedy
will be willing to talk to me—I do
rot know whether he woulgq like to
tolk to me again. ...

Shri Surendranath Dwivedy: 1 will
meet you.

Shri Hem Barua: On g point of
order, Sir, Here is a very serious
churge made gainst a member of our
party. The charge is thig that he is
guing to shoot down the Prime Minis-
ter and the Home Minister. This is a
very serious allegation made against
a party. Possibly it is a baseless charge,
Wihalever that might be, our argu-
ment is this. If the Home Minister is
not in possession of any facts and
documentg to satisfy us right now,
this must be expunged from the pro-
ceedings, because this is a very serious
charge against the party. (Interrup-
tiom) .

Mr. Speaker: It is wvery unfortu-
nate that even the decision comes
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frum other quarters when I am the
person who should decide it.

Shri Hem Barua: ] am only re-
nuesting you, Sir.

Mr. Speaker: I am not referting
to him, but some other Member who
spoke,

When the Minister says that he
will have a talk with the leader of
the party and tell him all the facts
that he has, is it not proper to wult
for that wopportunity?

Sume Hon. Members: No.

Mr. Speaker: There is no point of
order then in what Shri Hem Barua
has said. Nothing has been violated.

Shri Indrajit Gupta: They should
have talked to the leader of the party
before bringing it up on the floor of
the House.

Mr. Speaker: Now that it has been
challenged, he has invited Shri
Dwivedy, and if after that talk Shri
Dwivedy comes,to me and says that
that is not enough, we will see whe-
ther it is to be taken up. I think we
should allow the hon. Minister to pro-
ceed calmly,

Shri Lal Bahadur Shastri: I shall do
50, but my only regret is that I have
taken time over it. 1 do not know
how much I have done it, and how
much the Members of the Opposition
have done it. But I wanted to say
somcthing about the Swatantra Party
also.

In all sincerity I apologise to ihe
hon. Members of the Opposition f I
have hurt their feelings.

Shri Hem Barua: You have suffi-
ciently hurt.

Shri Lal Bahadur Shastri: It was
far from my mind, but if political
parties are not willing to accept cer-
tain failings of their co-workers and
colleagues, 1 am. In the Congress
there may be many who may not be
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actually speaking in accordance with
the....

Shri Surendranath Dwivedy: Agrain,
I may respectfully submit that it is
not the question. We do not know.
How do you say we are unwilling to
take action?

Shri Lal Bahadur Shastri: You are
not even prepared to listen to me.
The point is: if the hon. Member gets
so much upset....

Dr. Ranen Sen (Calcutta East): The
whole thing is spurious.

Shri Lal Bahadur Shastri: Not at all.
I have got information with me. [t
is true I cannot place all that material
on the Table of the House because
some of it is absolutely secret. I can-
not place it on the Table of the House.

Shri Hem Barua: If it is absolutely
secret, he should not have made any
mention of that Now he goes
against vour ruling.

Shrimati Renu Chakravartty: Half 1s
bieng stated, half is nol being stated.
All sorts of wild allegations are being
made. We would like to know speci-
fically who has done it, who has
printed it. We are not told, and na-
turally it leaves the parties open to all
sorts of doubts.

Mr. Speaker: Hon Members do know
that there might be reports, where
it may not be possible to disclose the
whole of them in the public interest.
That must be agreed to. So far as the
poriions that are being dkclosed are
concerned, I can only say the hon.
Minister has assured the Members that
they can meet him, the leaders of the
groups can first satisfy themselves.

An Hon. Member: What about the
House?

Mr. Speaker: One demand is very
reasonable that at least the parties
should know whether the members
against whom those charges have l:een
made really belong to those parties.

29 (Ai) LSD—5.

CHAITRA 11, 1885 (SAKA)

for Grants 7252

Shri P. K. Ghosh (Ranchi East):
Pending that meeting, this portion
should be expunged.

Mr. Speaker: No, no. That is not
possible.  We cannot do that.

Shri Hem Barua: It is a very seri-
ous charge, of shooting down the
Prime Minister and the Home Minis-
ter. That is the last thing we will do,
I tell you, Sir. We will never do that.
If any member of the party said
like that, he will be expelled, he will
be kicked out of the party.

Shri Bhagwat Jha Azad: Depends
on his outlook and temper, because
vou also show temper to him.

Shri Tyagi: The hon. Member says
he would be the last man to do it
(Interruptions).

Shri Hem Barua: You fail to under-
stand English. I said we would be
the last man to do such a thing.

Shri Bhagwat Jha Azad: You are
not the only professor of English.
You must know manners to speak in
the Lok Sabha.

Mr. Speaker: I hope the hon. Mem-
bers will have the patience to hear
the hon. Minister,
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Shri Bhagwat Jha Azad: We are also
Members of this House. We can keep
patient, but how long can we? At
least you must give this ruling that
they cannot go on like this.

Mr. Speaker: Hon. Members must
resume their seats. That is not the
way. Sometimes the Chair might re-
quire the help of other Members. But
if it is capable of managing the affairs,
they should not do anything. I think
if the hon. Members keep silent, the
House can be managed very easily;
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when they interrupt they make my
task more difficult .-and they do not
help me at that moment. Now that
we have had enough of it, the hon.
Minister might be allowed to proceed
further and finish his speech soon.

Shri Lal Bahadur Shastri: 1 am
sorry; I did not want to refer to that
matter again at all. While I said une
sentence in regard to that particular
statement of a member of the PSP,
the hon. Members did not allow me to
add two or three sentences morc which
I wanted to. (An Hon. Member: Do so
now). I wished to explain to them
that if they heard perhaps one or two
sentences more, they would not have
been so much upset.

Shri Hem Baruna: One sentence was
sufficient . . . (Interruptions).

Shri Lal Bahadur Shastri: Now, I
shall go to the other point. This
House took a long time in discussing
the question of corruption. Shri
Kamath was good enough to make a
vehement speech on this matter. In
fact I have no objection to the criti-
cisms he made because it is true that
there is corruption in the country and
we have to fight this evil with all our
strength. Without taking much the
time of the House, I wanted to say a
word about him but he may get again
angry and I do not want to do it.

Shri Hari Vishnu Kamath: I do not
get angry with truth. But if there is
only untruth, who will not get angry?

Shri Lal Bahadur Shastri: The only
thing that hurt me about Shri Kamath
—he had full liberty to raise the
question of corruption among the
higher levels, officers, ministers, efc.;
I have no objection to that—is this: I
regrel very much that he compared
the present days with the British days.
This is onc thing which somehow
pains me much to look behind and
give compliments to what happened
during the British days. I do not
know whether it raises the prestige of
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our country or it raises the prestige nf
any one of our citizens.

Shri Hem Barua: Facts are to be
stated . . . (Interruptions),
Shri Hari Vishnu Kamath: We

fought the British Imperialism and
their policies but here I referred to
administration per se,

Shri Lal Bahadur Shastri: Any how,
Shri Kamath may be angry and he
will get more angry with me and so I
shall not refer to him. I shall not alsc
now refer to the wonderful remedies
he suggested—flogging of those who
indulge in corruption or in adultera-
tion. I can only say that I cannot
forget the day when I was in jail
myself and a person was flogged just
in front of my barrack; I thought I
should see because I had never seen
flogging but it became impossible for
me to stand there for a moment and
I shifted from that place to another
corner of the barrack. I still remem-
ber it and the sound of flogging still
dins into my ears. I cannot conceive
of a more unkind and cruel method of
punishing.

Shri Hari Vishnu Kamath: The
Prime Minister said he would hang
them. So you had better hang them.

Shri Lal Bahadur Shasiri: If the
person deserves to be hanged, if he is
condemned to death by a court of law,
death is much less painful; the exe-
cution is much less painful than
flogging.

Shri Hem Barua: Why not accept
that, then?

Shri Lal Bahadur Shastri: If he is
found guilty, by all means hang him.

To suggest thalt this is an ideal
remedy or one of the best remedies
which he could think of.... (inter-

ruptions).

Shri Hem Barua: He does not want
the innocent to be flogged.
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Shri Ram Sewak Yadav: Repri-

mand will do!

Shri Lal Bahadur Shastri: I may
say that we have our organisation—
the Special Police Establishment. The
SPE and the vigilance division have
in the last five years brought about
42,000 Government servants to book;
about 2,000 of them are gazetted
officers. I do not want to give further
details except to say that five or six
thousand have been dismissed, retired
or reduced in rank. Others have
also been punished. 1 do not want to
compliment my own department but
1 was myselfl surprised to see a com-
ment of a daily newspaper which said
that this organisation, “the SPE, has
already acquired a measure of repu-
tation as an effective and vigorous
agency for checking corruption and
that, although its operations have
been limited because of the smal!
size of the staff. there is little doubt
about the quality of its performancc.
It suggests that in fighting corruption.
the State Governments can follow
profitably the example of the SPE
which is gradually developing as a
terror to the corrupt emplovees af
the Union Government",

1 like that four things should be
done to tackle the cases of corruption
effectively. The SPE should, as far
as possible, be given a free hand to
deal with cases of corruption. We
have given powers, whereby the SPE
decals with cascs directly. Still
greater freedom is called for. Second-
ly, the SPE should have more direct
control over the vigilance sections of
the different Ministries; they should
have powers to supervise their work
and ask for speial reports in certain
cases, The State Governments—it is
for them to accept it or not—should
also have an organisation of the SPE
type. If it is to function effectively
and efficiently, it should be given the
fullest autonomy in jts working and
any intervention either on the part of
the Minister or the Chief Minister
should be made only if he finds from
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the reord that there is grave mis-
carriage of justice. It is essential. 1
have seen its working and we have
given a considerable amount of free-
dom to the SPE here in the Centre
and the result is that they have dealt
with so many important cases of
fraud, embezzlement and they have
heen quite successful. My practice is
that except for seeing their reports
which come every month or the
speclal reports, I do not as a matter
of rule or policy, interfere or even
give any advice to them. This free-
dom has undoubtedly strengthened
the hands of the SPE. T would like
to tell the House that we propose to
set up a Central Investigation Bureau.
We have been processing this matter
and we have now reached a stage
when  this  organisation wil] start
functioning. In fact, the Bureau will
start working from today. I have
consulted the Chief Ministers of States
and have told them that this organi-
sation, the Central Investigation
Bureau would always be willing in any-
way to help in co-ordinating the work
of the States and the Cemtre. What
role it would play vis-a-vis the States
will have to be considered carefully
und action taken only in consultation
with the State Governments. As I
said, I do not want that the work of
this Bureau should be delayed. In
so far as the Central Government is
concerned, we have decided to set it
up immediately, and, as I said, it has
come into existence today.

There is also the Santhanam Com-
mittee. As the House is aware, this
committee is composed only of Mem-
bers of Parliament. I have no time
and so I shall not go into some of the
important recommendations they have
made, but I would only refer to one
recommendation they have made just
now. Their proposal is that a Vigi-
lance Commission should be set up.
In fact, there are vigilance organisa-
tions in different ministries, but they
have suggested that there should be a
Vigilance Commission, a much high-
powered body, to deal with all
matters pertaining to corruption in
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different ministries, etc. I am not
quite sure as to what the scope of
this Commission would be, but any-
how, this is an important proposai
which has come from the Santhanam
Committee, which will naturally re-
ceive our fullest consideration.

There was another matter. Shri
Kamath expressed apprehensions that
some allegations against certain
ministers arising out of some entries
in the books of a Calcutta firm might
be suppressed. There is no question
of any suppression. The Prime
Minister, as the House knows, has al-
ready stated that if there are concrete
allegations against any Ministers he
would always be prepared to look into
them. In so far as this particular
matter is concerned, the Prime
Minister has already decided to refer
all the material available with him to
the Attorney-General, Shri Daphtary,
for his advice. It will thus be seen
that there is no question of any
charges being lightly brushed aside.

Shri Surendranath Dwivedy: Am [
to understand that the Central Intelli-
gence Department from which the
Prime Minister has asked for a report
has already submitted the report to
the Prime Minister in this case?

Shri Lal Bahadur Shastri: They
have not submitted their report, but
they are seized of the matter. But
before that,—as to how to process this
case further—the Pirme Minister
thought it best to refer the matter to
the Attorney-General, who is a com-
pletely independent person and holds
a high assignment. So, the Prime
Minister thought it best to refer the
matter to him, and I would again beg
of the hon Members that these matters
should be allowed to be looked into
carefully and there should be no
doubt in the minds of hon. Members
that Government will like to white-
wash or suppress the matter in any-
way.

I think I shall have to give up al-
most all the other points because it is
already 2:20.
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Shri Hari Vishnu Kamath: I would
request you also to sit a little longer.
We would like to hear him. He is
very interesting now.

Shri Nath Pai: We would like to
hear him.

Mr. Speaker: Perhaps he wants an
assurane that he would be allowed to
go on without interruptions.

Shri Hari Vishnu Kamath: Yes.

Shri U. M. Trivedi: All his abusecs
have been exhausted.

Shri Hari Vishnu Kamath; He is un
quite the right lines now.

Shri Lal Bahadur Shastri: They
have given me a good lesson and so
I shall be careful! 1 shall try to finish
as carly as possible. About the ser-
vices, I have not to say much, but I
have seen the difference in the ad-
ministrators for sometime, and I do
find that there has been or perhaps
there might always be a difference in
the approach of the services and of
the representatives of the people.
The services are naturally not so
mindful of the public as perhaps they
do not derive their strength from the
people, whereas the representatives
of the people get all the strength
from the people themselves. It is
undoubtedly of the highest import-
ance that the servies should not only
implement Government’s policies and
orders in letter but also in spirit. 1
know there is a change to be noticed
but much more has yet to be achiev-
ed. There should be greater con-
tact between the officers and the
people. 1 hope my colleague Shri
S. K. Dey will not mind it when 1
refer to the Block Development Offi-
cers. The Block Development Offi-
cers are those who are sent to a block
to work amongst the people living
in the area. They are expected in a
way to completely identify them-
selves with the people in that area.
But unfortunately sometimes it so
happens that the Block Development
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Officers almost function in a depart-
mental way and the result is that
they are not able to do that amount
of work which they could have done
in case they functioned or behaved in
a different manner, In fact, in the
district administration, it is the Col-
lector who is the kingpin of that
arca and if he is an officer of sympathy
and understanding, he would bring
about a considerable change in the
whole administration.

An Hon. Member: What about the
Panchayat Raj?

Shri Lal Bahadur Shastri; I always
feel that it aepends so much on how
the district magistrate functions in a
district. T shall not take time, but I
shall refer to one point. Shri U. M.
Trivedi suggested that all those em-
ployees, al]l those Government ser-
vants who worked during the British
days....

Shri U. M. Trivedi: I said police
officers. I never saild Government
servants,

Shri Lal Bahadur Shastri: I am
sorry. I withdraw it. But I have at
least some soft corner for the police-
men because they are also in my
charge,

Shri 1. M. Trivedi: You have
There is no doubt about it.

Shrimati Renu Chakravartty: I had
mentioned Whitley Councils.  The
Whitley Councils are now eing
stalled in the name of the emergency.
I had pleaded that there is absolute-
ly no connection between the emer-
gency and the Whitley Councils and
that therefore these should be imple-
ment immediately.

Shri Lal Bahadur Shastri: Yes, Sir.
It is true that when the emergency
started, we had postponed the con-
sideration of that matter. But now
we will certainly take it up, because
we do want to set up councils like
Whitley Councils, so that matters con-
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cerning the employees could be dealt
with at every level.

About economy, I shall leave that
out, but anyhow I must say thai—I
do not know whether the House will
agree with me—there are three fac-
tors as I have said perhaps at some
other place, which have been mainly
responsible for keeping the stability
of the country since we achieved In-
dependence. I think that those three
factors are, first, the army; and
second, I hope the House will not get
upset—the services and the third—
again 1 hope the Opposition will not
get upset—a stable political party.

Shri D. C. Sharma: The Congress
party.

Shri Lal Bahadur Shastri: These
are the three important factors which
have maintained the stability of the
country, and we have fared much
better as compared to others. 1 do
not want to make any comparison
with other countries, But, the ser-
vices have played an important role,
It is, therefore, essential that while
the services are kept under control
and lapses dealt with firmly, their
morale should be kept wup. Their
morale could only be kept up if they
are not shut out from speaking out
their mind. Expressing their views
should not cause annoyance at least
in important matters and they should
not always be made to do—I am
referring to the Ministers; I am not
referring to others. I say, the ser-
vices, if their morale has to be kept
up, must be given full freedom to
express their differing views., It is
entirely for the Minister to accept
the views of the officers or not. If
they are made to do things, then, the
morale of the services will go down
and the administration will suffer and
I personally think that ultimately the
people will also suffer.

We have been laying grcal siress on
training of the newly recruited officers
both of the I.LA.S. and the ILP.S. As
the House knows, the most important
institutions are he Academy in



7261 Demands

|Shri Lal Bahadur Shastri]

Mussoorie and the Indian Police Train-
ing College in Abu. Some changes
are necessary with a view to improve
upon the present administration and
working of these institutions. I have
no doubt that training institutions and
refresher courses are the best means
for creating in the services a changed
outlook.

There was reference made to the
security of the borders. There also,
I regret I cannot say much because,
it will not be desirable also. How-
ever, I might say that both the State
Governments and the Central Govern-
ment have tried to strengthen the
police forces considerably. When 1
refer to the Police forces, | mean the
Specia] armed police force in the
States. We are keen to equip aond
train them properly. May I also add,
that the Special police baitalions
which are posted in different parts of
the country and in particularly diffi-
cult areas, have done their job very
well indeed. We have also decided—-
it was suggested by one of the hon,
Members—that there should be a sep-
arate Inspector General of Police in
vharge of the Central Reserve Police
who will keep himself in close touch
and contact with border areas and
the arrangements there and the forces
deployed there,

In this connection, dealing with
border security, some hon. Members
referred to infiltration. It is true, I
have made reference to this subject
in this Housc on more than one occa-
sion. It has, however, to be realised
that there was no visa or passport
system introduced from 1947 to 1952
During that period, people have been
coming  into  Assam, Tripura and
other places. Further, even after
that, people have been slowly coming
into Assam, Tripura and some in
West Bengal. The area is also such
that constant coming and going goes
on between the two States. Econo-
mic reasons have also compelled
movement from East Pakistan to
Assam, Whatever may be the
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reasons, it is a fact that this problem
of illegal infiltration has to be tackled.
I am glad that Shri M. Mohammad
Ismail, the leader of the Muslim
League has fully endorsed and sup-
ported the idea of evicting these in-
filtrants who have come from ouiside,
In fact, he said that this menace has
to be removed—he has used that
word; not that sentence. In spite of
these things, we have tried to pro-
ceed slowly in the matter.  The steps
taken in Tripura created some kind
of a fear in the Pakistanis who had
cntered into Tripura as well as into
Assam. A large number of them left
Tripura, some of them from Assam,
cven when they had not received any
quil notice, A large number of them
left: in fact, from Assam about 12,000
people left without getting qnit
notive. Others were served with quit
notice. That also, in a period of a
vear or so; not in two months. There
was a great hue and cry in Pakistan
over the action taken by the Assam
Guvernment or the Tripura Adminis-
tration, and it was said that we were
trying to squeeze out Indian Muslims
from India.

Shri A. C. Guha (Barasat): Is the
hon. Minister aware that after this,
there have been some atrocities in
minorities in East Bengal and a large
number from East Bengal are mig-
raling to Assam, Tripura and Wesl
Bengal”

Shri Lal Bahadur Shastri: It s
true, as [ said, Pakistan people—-the
press, of course, has said so much on
this that the people,—it seems, are
delting enraged that we were trying
to squeeze out Muslims, even those
who were not infiltrants. 1 can say
with full confidence—there may be a
few cases here and there—that gene-
rally the wutmost precaution was
taken both by the Tripura Adminis-
tration as well as by he Assam Gov-
crnments to evict only those people
who had come into West Bengal or
Assam or Tripura and come reccntly.
They were tackled. In spite of that,
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there has been a good deal of pro-
test. However, I do not want to go
into this matter in detail just at pre-
sent. Because, in connection with the
talks which are going on between
India and Pakistan, it has been sug-
gested by Pakistan that this matter
of illegal infiltration should also bhe
discussed between the two countries.
1 welcome the suggestion. We will
have no objection if the movement
that is necessary is done systemati-
cally and with bettey understanding
amongst ourselves., But, in any case,
our duty is very clear, We will not
like to see one Indian Muslim go out
of India. He should get all the neces-
sary protection. We wil] see that be-
fore a person has to go, he receives
hearing at a high level. The matter
should not be dealt with at the lewel
of the patwari or kanungo or Naib-
Tahsildar only. 'What we want is
that he should get a hearing {rom
high level officers and then alone a
final decision should be taken. In
fact, we made certain enquiries in re-
gard to the eviction of certain people.
Enquiry was held along with a
Muslim lawyer. He also endorsed
the action taken by the authorities in
Tripura.

Shri Basumatarj (Goalpara): May I
ask onc question” While 41,000 weare
sent out from Bengal out of 45,000
there was no repercussion. But.
when only 12,000 out of 3 lakhs in
Assam were sent out, why there were
repercussions in Pakistan?

Shri Lal Bahadur Shastri: Shr
Basumatari should know better than
me that even when eviction took
place from Tripura, there was in fact,
a lot of trouble on the borders in the
Tripura area and Pakistan area.
From the Pakistan side, many people,
in fact, tried to cross the river and
get into our territory. So many
things happened. It has had its re-
percussions both in Tripura as well
as in Assam.

Shri Prakash Vir Shastri is not
here. He mentioned some figures,
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llow did he account for 4 lakhs people?
In fact, these 4 lakhs people are just
Hindus, those who came away from
East Bengal. They are not Muslims.

As regards the treatment of detenus,
1 am prepared to loock into these
matters again. I have gone through
the reports of the West Bengal Gov-
ernment and the Bihar Government.
The Tripura detenus were brought to
Bihar because there was shortage of
accommodation in Tripura jail.

Shrimati Renu Chakravartty: Assam
also.

Shri Lal Bahadur Shastri: Yes. As
I said, the Bihar rules are applicable
to the detenus who had come from
Tripura., No doubt there are two
classes, Class I and Class II. 1 have
looked into the menu also. In the food
ithat is given to them, there is a very
minor difference. Still, I am prepared
in  look into these things again,
because the purpose of the Govern-
ment should only be that these gentle-
men are kept confined within the four
walls of that jail, and nothing more.
We need not be hard on them in any
other manner.

Shrimati Renu Chakravartty: You
sny there should be classification.
Should there not be only one classi-
fication for all political prisoners who
have been detained without trial?

Shri Lal Bahadur Shastri: 1 agree
with the hon. Member. My only fear
is, if she happens to be in jail, she
may sometimes like to be kept in a
scparate place,

Shrimati Renu Chakravartty: [ do
not mind about myself; I always want
to be with other comrades, whatever
the consequences,

Shri Lal Bahadur Shastri: Generally
1 am inclined to agree with the hon.
Member. But she knows that the
State Governments have their own
jail rules. We will try, if possible,
to discuss with them. In fact, I have
done it already. But I am prepared
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again to consider this matter further
and discuss it with them.

As regards the family allowances,
ete. also, they have to be tackled much
more sympathetically. I have received
reports which go to show that in a
number of cases the family allowances
have been sanctioned and in many
other cases, these things have not
been attended to. These things should
also be looked into.

There was a good deal of talk about
the language issue, Hindi as well as
English. I do not want to deal with
that subject at present till the Bill
has been placed before the House, My
only request to hon. Members is not
to take extreme positions, whether
one supports Hindi or English. But I
can tell the House that I want to
introduce the Bill in this very session
as early as possible. [ think it would
be possible to take up consideration
of the Bill, of course, with the permis-
sion of the Speaker, in this wvery
session. 1 would very much like that
the Bill is passed.

I think it was Mr. Sezhiyan, the
hon. Member of the DMK, who said
we are unnecessarily delaying the
Bill. I do not quite follow why he
levelled thai criticism. In fact,
English continues till January, 1965.
Therefore, if there is some delay, it
is not going to affect anyone. Cer-
tainly I am glad that in spite of
DMK's opposition to Hindi, their
children are reading Hindi all right.
It is good; I welcome it. I am mnot in
any way critical of that.

Shri S, Kandappan (Tiruchen-
gonde): We can learn any number of
languages without being imposed.
But officially don't take advantage
over the south.

Shri Lal Bahadur Shastri: [ said
the same thing. In spite of your
opposition, your boys are learning
Hindi and it is a good thing.
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Shri 8. Kandappan: Even in this
very House, we are not able to follow
the proceedings. Even in the library,
we are not able to follow them. We
are handicapped because they are
recorded in Hindi.

Shri Badrudduja (Murshidabad):
Children of Hindi-speaking people
also are learning English.

Shri Lal Bahadur Shastri: [ shall
only take up one more point. He
suggested that the Government
employees are almost being compelled
to pass examinations in Hindi, It is
not so. It is correct that they have
to pass a test, but it does not come in
the way either of their recruitment
or promotion or in any other matter.
He referred to the Prime Minister
and said we are doing something
against the wishes of the Prime
Minister. This is what the Prime
Minister said:

“Take services. If a man does
not know Hindi, still he ought to
be able to come in at that stage,
ie, at the time of recruitment
there should be no bar. But I
would certainly have him learn
Hindi."”

This is what the Prime Minister him-
self said in the Lok Sabha. So, slowly
and gradually we want to teach those
who are in service Hindi. They should
try to pick it up, but it does not bar
their way to their recruitment or in
eny way to their promotion, etc.

1 shall not say anything about the
Union Territories. That Bill also has
been referred to a Select Committee.
I would assure hon. Members of
Parliament from Delhi—Mr. Khanna
is also one of them—it was suggested
by some of them that I should not say
anything till 1 have had discussions
or till the Ministry has had discus-
sions with the representatives of
Delhi, i.e. Members of Parliament
from Delhi. 1 shall do that, whatever
I have to say I shall say at the time
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when the Bill is returned from the
Select Committee and we have a dis-
cussion here.

As regards backward classes, my
colleague has already dealt with it. 1
was indeed surprised to listen to one
or two speeches from the opposition
in which it was said that no progress
has at all been made towards removal
of untouchability. I would only say
that to say that there has been no
improvement made is widely off the
mark. It is true that untouchability
prevails in certain sections or in far
off areas, in villages which are cut off
from means of communication. It is
true it is there, but to say that no
improvement has been made at all
would be far from the truth. [ some-
times fecl that it is one of the items
of work of Gandhiji in which his
message has been carried forward with
vigour and some speed. [ have no
doubt that India will have to hang
down her head in shame if even one
person is left who is said in any way
to be untouchable.

I agree that there has been a gap
in regard to the fulfilment of the
quota reserved for the scheduled
castes and scheduled tribes in services.
The reasons are many. But the main
reason has been inadequate arrange-
ments for coaching the scheduled
castes and scheduled tribes boys for
competitive examinations, The twa
institutions that we have set up are
doing quite useful work and the result
of the examinations for the last two
years has been quite satisfactory, In
1962 out of a total of 99 appointments
made to the IAS, 26 members of the
scheduled castes and scheduled tribes
were taken. The percentage comes to
about 26 per cent. This year again
out of 105 candidates recommended
for IAS and IPS, 19 belong to the
scheduled castes and scheduled tribes.
I am sure the way the education
expansion is taking place among the
scheduled castes and scheduled tribes,
the transformation is bound to take
l‘-‘_lace‘ Almost every boy who is get-
ting higher education is getting a
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scholarship, both among the scheduled
castes and scheduled tribes. The
House will find the figures interesting
and therefore, I shall like to mention
them. In 1948-49 there were only 647
Scheduled Castes students receiving
higher aducation. In 1961-62 the
number was about 48,000—75 times
increase. The expenditure on these
scholarships during this period has
increased Lo about Rs. 2.5 crores. In
the case of Scheduled Tribes the num-
ber has increased from 84 to about
8000 and the expenditure has also
increased from about Rs, 46,000 to
about Rs. 40,00,000. 1 do not want to
say that this is enough or we should
gloat over it. The point is, this shows
there is progress. But what is needed
is speedier progress and much more
has to be done than what has been
done up till now.

I shall refer quickly to two or three
points which were made by some hon.
Members.

Shri Hari Vishnu Kamath: About
the Cabinet Secretary's speech.

Shri Lal Bahadur Shastri: As far
as Deoband Search, which was raised
by Shri Ismail and some other hon. .
Member, is concerned, I might inform
them that this search is not at all
motivated by communal feelings and
there is absolutely no anti-Muslim
sentiment involved in it. I know
Darul Uloom of Deoband for the last
30 or 35 years. I have visited that
institution also. It is, in a way, an
international institution in the coun-
try, and we have a great respect for
it. In fact, its founder is no longer
there. I have lived with him in jail.
We have the highest regard for him.
Therefore, the question, in any way,
of taking action because the Muslim
boys are reading there is something
which we cannot conceive of. I do
not want to go into the details, but
I merely wanted to mention that this
was purely a foreign exchange matter
and therefore the Ministry concerned
thought it necessary to look into it
I might also inform the House that
some lapses were committed sometime
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back also but no such action was
taken. In fact, the person concerned
was sent for, the officers talked to him
and told him that this practice was
not desirable and it should be stop-
ped. Again the same thing was re-
peated a number of times recently,
and it is entirely on that basis that
the search took place. 1 would only
like to appeal to the hon. Members
that it should not be connected in
any way with religion or with any
community. There is nothing com-
munal about it.

Dr. Aney referred to the Vidharbha
movement and the release of the poli-
tical prisoners. 1 would like to tell
him and the House that I have been
in touch with the Chief Minister of
Maharashtra and 1 am quite sure he
will take a very sympathetic view of
it. He said that he would consider
this matter very soon.

Well, Shrimati Renu Chakravartty—
again, there is no time—referred to
something which appeared in one of
the papers in Tripura. She said that
action was taken against that paper.
Well, I shall not take the time of the
House, but—if she will read what had
appeared in that paper it will
be obvious—Shri Sinha as the Chair-
man of the Territorial Council of Tri-
pura holds a responsible position—if
it is mentioned in a paper that he
said that he would arrest or get
arrested all the tribals living in Tri-
pura and that he would teach them a
lesson, imagine what reaction it will
produce on the tribals. How can
Shrimati Renu Chakravartty or any-
body else object to the matter having
been referred to him., Naturally, he
was asked as to what he had said,
and he told us as to what he had said.
In the circumstances, taking into
account the kind of bitter {feeling
which was generated in Tripura
amongst the tribals, it was natural
that the Chairman of the Territorial
Council should have wanted to
counteract it. If withrnt any previous
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verification these things are published
in papers, what is to be done?

Shrimati Renu Chakravartty: What
about the verification which was
carried out by the Government? You
asked the person who actually made
the speech. He said that he did not
say so. My point is that the verifica-
tion which was made by Government
was absolutely superficial. One person
made an irresponsible statement. In
fact, I know many irresponsible people
make irresponsible statements. Is this
the way to take action?

Shri Lal Bahadur Shastri: This is
what appeared in the paper:

“All the tribals of Tripura are
agents of the Communist party.
1 would arrest all the tribals and
even the girls and boys of tribal
villages and put them in jail; 1
would set the remaining right by
shoe-beating. 1 exhort the non-
trial to be on their guard. This
statement of Shri Sinha is out
and out communal propaganda.”

Imagine this kind of a speech having
been made by the Chairman of the
Tripura Territorial Council. On the
fuce of it it seems to be untrue.

Shrimati Renu Chakravartty: But
I would like to tell Shastriji that
much worse specches are made by
Ministers in our Stale,

Shri A, C. Guha: This again, is an
accusation ugainst the ministers of the
States who are not present here.

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): Is
it an irresponsible statement by a res-
ponsible person.

Dr. Ranen Sen: We take full res-
ponsibility for the statement.

Shri Lal Bahadur Shastri: I am
sorry, I was not able to deal with
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some other points, especially about
the emergency. It is true that there
should be a sense of grealer urgency
among the government servants and
in the government departments. [
hope the House will permit—and I
do not generally do it without having
carefully given thought to it—me to
pay my compliments to the officers
who were directly concerned with the
work of emergency during the last
few months—I am only talking of
those who were directly concerned
with that work. 1 have seen with
my own eyes that they have not
observed any holidays, not even
Sundays. They have worked till late
hours in their offices. 1 very much
wish that this spirit is continued and
is maintained, because we are still
passing through a very difficult period
and this sense of emergency and this
sense of urgency has to be there. The
emergency is not there with a nega-
tive purpose, to keep people in deten-
tion or to prohibit any person to
speak out his mind freely. It would
be wholly against our democratic
instincts and democratic spirit. As I
said, the political parties have to
exercise restraint. The Government
have also to exercise restraint, and it
is essential that this emergency is
really used for strong and effective
preparation by the Government for
increasing its strength to defend the
eountry, for increasing production and
for other activities which will build
up the solidarity of the country.

An Hon. Member: You have for-
gotten the Swatantra Party.

Shri Lal Bahadur Shastri: This
emergency has definitely a positive
approach, a positive aspect.

Before I conclude 1 would like to
refer, as I was just now mentioning,
to the magnificent response of the
country to the emergency. The nation
undoubtedly displayed a spirit of unity,
which won the admiration of the
entire world. But we must continue
to _rnaintain that spirit, and for that
it is esgential that there should be
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discipline in the nation and perfect
unity among all sections of the people.
There are various matters which
tend to cause differences amongst us,
such as language, borders, rivers, etc.
Hecently, hon. Members might have
seenp what feelings arose in connec-

tion with river waters between
Andhra, Mysore and some other
States. Similarly, in connection with

the Rihand Dam, there was difference
of opinion between Uttar Pradesh and
Madhya Pradesh. 1 am sorry to say
that there is a tendency to think or
{ea] that one's own point of view is
the right one. How can unity prevail
with this sort of attitude? There
must be a spirit of give and take, as
well as willingness to submit to the
decision of some authority, whether
the Government of India or some
agency, whose words shall be final

15 hrs.

In this context, I would also like to

"rvefer to the place of direct action in

the present set up. ] hope, members
of the opposition will not be upset
by what I say. Any kind of direct
action leads to disruption and creates
enormous bitterness. It is distressing
to hear some such threats being
repeated occasionally., It seems to me
that the place which direct action
should be allowed to have in our
national life should be considered by
the best elements in society and by
the best brains in the country. Any
conclusions that may be arrived at by
them should then be seriously con-
sidered by all of us.

I would also refer to the question
of discipline. Especially, we, politi-
cians, have to be very careful in this
matter. At present, all kinds of per-
sons, whether good or bad, manar.
to get some sort of support—I am
referring to all politicians—and 1
becomes very difficult even to take
action, whether it is fully justified or
called for. We have a very great
responsibility in this regard. I would
uppeal to all political parties that
they should try to sift the case fully
and convince themselves of the just-
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up.

In regard to certain cases which
were  being  investigated, a police
officer told me that he would like
Members of Parliament to sit there,
to follow up and see as to whether
the investigation has been properly
carried out. Then it would be possi-
ble, he said, for the Members of
Parliament to see the other side of
the picture. Now they have only one
side of the picture before them. I
thought it was a helpfu] suggestion.
in fact, 1 would beg of hon. Members,
any hon. Member who wishes fo
follow up the investigation of certain
enquiries to see whether they are
being properly conducted or not, to
choose to do so and see if the police-
man 18 doing his duty properly,
because it will give satisfaction to us
also.

I would also like to say that, in the
ultimate analysis, everything depends
on what temper we want to build up
in our country. There is no doubt
that there is need for revolutionary
changes, but even these rcvolutionary
steps should come through the evolu-
tionary process, if possible. Qur
revolution should be ‘R’ plus evolu-
tion, i.e. rapid and radical revolution;
I somehow believe in that Far this,
the cultivation of a spirit of equani-
mity is essentiai., Here I would like
to refer to what a distinguished visitor
from abroad had recently to say. He
mentioned that while he was in India,
he felt that he was with deeply reli-
gious people. He added:

“There is a sense of the divine
there, a kind of interior mystic
tranquillity.”

This is high praise indeed but we
know our own limitation. 1 would,
however, appeal to myself, as well as
to all sections of the House, and
through them to all sections of the
nation, to eschew all strife and con-
tinue to build up a spirit of equani-
mity, this interior mystic tranquality,
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Shri Hari Vishny Kamath: By your
leave, Sir, I would like to submit one
thing. 1 have raised a very impor-
tant issue, a point of order , almost a
point of privilege, which has not been
touched upon by the Home Minister,
the issue of the Cabinet Secretary
having committed a gross impropriety
by reading out from the President's
Address, which is a secret document
until it is delivered to Parliament.
He said at that time that he knew
that it was a secret document but that
part which he was reading was not
secret. How can it be that a docu-
ment is secret but a part of it is not?
1t was a grave impropriety, though
the Prime Minister said that it is not
an impropriety. Will he touch upon
this point? Will he throw some light
on this later on?

Mr, Speaker: Even during his
speech, which lasted for two hours,
he admitted that he had not been
able to touch all the points, but I do
hope that he will certainly give con-
sideration to this aspect also.

Shri Nath Pai: Why not now?

Mr, Speaker: He may convey to the
member his views.

Shri Hari Vishnu Kamath: To the
member privately? Sir, this is a point
of order, point of procedure, point of
privilege, anybody reading from a
secret document which Parliament
alone has the right to hear first. ji
that is not considered even an impro-
priety by the Prime Minister, what is
our parliamentary democracy coming
to, what are our norms coming to,
what are our standards coming to,
what are our values coming to? What
has the Home Minister got to say on
this? (Laughter). It is not a matter
for laughter. If you laugh at every-
thing, then the administration will be

*finished.

Mr, Speaker: The hon. Member will
now resume his seat.
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Shrimati Renu Chakravartty: 1
want to point out to the Home Minis-
ter that he has not been able to
answer any of the questions which I
have raised. Also, in his reply, he
has not been able to establish the
point that the Defence of India Rules
have been used in a justifiable man-
ner. Now he has thrown the ball
back again to the States.

Mr, Speaker: What is the question.

Shrimati Renu Chakravartty: Ac-
tually, it was at the highest level that
the decision was taken to have arrests
throughout the country. Now to say
that the releases will be made by the
States is not at all justified. We are
now asking the Centre to tell us, to
give us an assurance, here and now
that the detenus will be released in
the near future. Then I would like
to know. ...

Mr, Speaker: Only one gquestion,

Shri U. M. Trivedi: One point was
made by me regarding raising the age
of retirement from 55 to 58 While
raising the age, the Government have
stipulated a condition that if the
appointing authorily so chooses, it
will not allow a man to eontinue to
work up to the age of 58, That is to
say, it depends upon the sweet will
of the appointing authority, which can
compulsorily relire a Governmeni
servant from service at any time it
likes after 55. What benefit or advant-
age do the Government derive by
prescribing this condition? Secondly,
I would support the suggestion of
Shrimati Renu Chakravartty that the
allegations that have been made about
the misuse of the Defence of India
Rules may be properly investigated
by the Central Government.

Mr. Speaker: That he has assured
already.

Shrimati Renu Chakravartty: No,
he has not said like that.
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T T gEw (FOETER)

ﬁ_‘@qﬁﬁm’tm%‘a‘gwﬁwﬁ

fF IR W @< gg SAeT €y
awEte ¥ AT oA | gt an 5
TEAAAY T AT & M ;A A
o A gEEHEl & garfeAs v
TS ATES Y FT SUHY 097 2%
I T &Y arig #7 | ol O
I A FT ACHF 8, qfF IawT
ood a1 e 9 F7 a™ @ g,
gafead =T S9FT AT ot F=T T
wfew St §9 g woge & Aafeas
Fare fFar a1 IFFT AN A SarT
T fear, weww awwrdz T Y &
R # ey daE F wafeas Far
ar. . ...

WO WEYAT © 7F a3 #Y A 4T
gt G WA mdeAEA ¥ & 6
T qFET E |

ot qUYET g foreger Frw
nel & warfeas @ 98 wHT gH 9,
AW g A & X H A FEAT X
aFq §, AfFT 0§ 999 #7 A
g & A F ooar g fF smer @
famaa ¥ & gy 1 a%ar a1 1 gax
et #1ft @Ay framea ¥ d e
AT HFAT 9T |

oy AEAT ;T a1 WY AW
M AR | AT ATAE E )

=Y AAIHT EET A ave A g
Gl

weaw wENag ¢ & o FTAT Tgar
g awls @ | Wt waw
9 FYE AR Ag R afed
AR FE F AT FET AT IHHT
#€ wET A& faar w1 A wrd
qfeft A aa A g | FFEd ALH
Y oA ERA g | T AE G A
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[wreaer ndma)
AN § TOT s a7 ddAe d
FT GIAT FET § | @Y qg T &Y FFaT
foF TofY a9 wTow IEF AT W FFY AR
FHET T IF7 e 2 Faam A

oY qATHT GET © Tg AT Fgr AT
agar & 5 78 o o faay e o

weaw AgRa - IFA FEr g
famr arat &1 qav" T ooy mw
39 &4 9T M far a1 g A
&7 U Y 92 ¥ s Ty qfeww §
o Wt A @ i & e s
#t faar o oaw

N AWTEC FPET | THH AqqA T
gwi fF a9 & ST # AiFedn w2
aga & 4 = IEF AL F A
s it adt fegr ar wFar fF Iw o
v fEar smE

weae e - X ATORT OF 4
AT T R TAIA L qFE, 0
70 TFOT F TAIE HE T "wEHAT
g1

st TN §%% O1qW ; & UF 9w
Forar a1 fr fogd o o & qoer
sfaggr peyy & faay gy 1 gfaum &
uF aifordt sggear 2 fv ag sfas
qaq ¥ 9« 97 THET Wam o 5T
FrE A qF F 9N U7 AqT AW X
ar g or g=t ==, ¥ e g
g f5 oar ww av w1 T g AT
% g 7oA wEew ¥ sreAr g
FqrEE gOA § 99 9T 99T 99T
gy ?

weqy WA [ A WA WA
Eoic A

Shri Sonavane ruose—
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weqer ApwEm . 9 A qE |

He had made his point.

Shri Sonavane: No reply has come
forth.

Mr. Speaker: The hon. Minister
cannot be expected to answer each
and every point.

Shri Sonavane: Those are very
important questions pertaining to the
constitutional rights of the Scheduled
Castes.

Mr. Speaker: Certainly he will give
consideration, but every point could
not be dealt with. The hon. Member
should appreciate that. If every hon.
Member expects that every point that
he has made must be answered by the
hon. Minister then even in four hours
it would not be possible. At least 60
hon. Members have spoken. How can
he answer each and every point? He
has taken the main points for reply.
He will consider the other points
also.

Shri Sonavane: On trivial points a
lot of time was wasted by the Opposi-
tion. . .. (Interruption) .

Shri Hari Vishnu Kamath: It may
be trivial for them.

Shri Sonavane: I would submit that
on these points some answer needs to
be forthcoming from the Government.

Mr. Speaker: Would he please
resume his seat now? The hon.
Minister.

Shri Mohammad Tahir (Kishan-
ganj): May I ask one question?
wegw AERm . WE A I
TS AEY A A ARy &% ¥ g
Z7WMA I AR AT

st T agvge ey S A
fadrr o sFaeft w7

Shri Vasudavan Nair: In English,
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weaw "pm - faegie st #
qeT & IET s ¥ wfed v frgiy
et ¥ qar 2 I fEt & wae
Afadr |

Shri Lal Bahadur Shastri: 1
thought, I should say a few words in
Hindi.

As regards the question of Shrimati
Renu Chakravartty it is a very wide
and broad question and I cannot
answer it immediately. But, as I said
in my speech, there are States and
States and conditions differ in diffe-
rent States. I made it quite clear that
the position of West Bengal and Assam
was somewhat different as compared
to others and it is obvious, if the hon.
Member will see from what is hap-
pening in other States where releases
are being made so quickly. Some of
the Chief Ministers who met me said
that within a few days probably they
would be releasing other persons. So,
the matter is being tackled, but to say
that a general policy decision should
be taken, it would indeed be difficult.
However, it is true that we, that is,
the Government of India decided that
some action on these lines should be
taken. But as to who should be
detained and for how long was natu-
rally left entirely to the State Gov-
arnments. The Centre could not do
it; so we had to leave it to their dis-
cretion,

Shrimati Renu Chakravartty: What
is the decision of the Centre?

Shri Lal Bahadur Shastri: The deci-
sion is that against those members of
the Communist Party who hold, if I
might say so, pro-China views or who
do not agree with.the official line of
the Communist Party, that is, the
resolution of the National Council, if
the State Governments consider it
hecessary, they may take action under
the Defence of India Rules. That was
our general policy.

Shri Daji: If the detenus give in
Wwriting that they agree with the
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official policy will it satisty you?

Shri Lal Bahadur Shastri: It is to
be left to the State Governments.
Some of the State Governments have
actually released those detenus who
have said something, not in the form
of a regular statement, and if the
State Governments have felt satisfied
that they do not agree with the so-
called leftist wing or views, they have
taken action; they have released them
or have given them other necessary
facilities.

As regards Shri Trivedi....

Shrimati Renu Chakravartty: In
view of the fact that you do not take
the responsibility for this very impor-
tant decision, in protest we walk out.

15.15 hrs.

(At this stage Shrimati Renu
Chakravartty and some other
hon. Members left the House).

Mr, Speaker: He might answer
other questions.

Shri Lal Bahadur Shastri: As
regards the raising of the retirement
age from 55 to 58, I can quite appre-
ciate what Shri Trivedi has said. Of
course, the Government decision is
that when an officer is about to reach
the age of 55 his record of work etc.
will be looked into or examined and
if he is medically fit and there is
nothing against his work, he will be
given extensions, that is, he might
continue till the age of 58. However,
I have already advised the Home
Secretary that a sword should not
hang over him all the time and if once
he gets the extension, at least, for
one year there should be no constant
irritation for him; let him work with
confidence and in peace. So we will
certainly see to it that officers who
get extension do not smart under any
special difficulty or any kind of
harassment.

As regards the Backward Classes
Commission Report and discussion on
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[Shri Lal Bahadur Shastri)

that, I am not quite sure. I would
request the hon. Member to allow me
to logk into the matter again. This
was decided a few years ago and I
remember the Government, not only
the Home Ministry, took a certain
decision. But if you will permit me,
I shall look into it and then tell him
what ihe position is and whether it
should be placed on the Table or not.
I remember that certain decisions
were taken some time back. I am
not posted with it; I do not know
what exactly it is. T shall look into
it and either T can inform you as to
what position is and the hon. Member
could be informed, or I can let him
know what the exact position is, as
vou think proper.

s} A Faw TreT - FAET FT A Shw
ara § f& sqama afer feagre s
IG 9 FAT AN FT OLCRT E 7

&t A qFET ot o9y gw
T ¥ f5 guw ¥ duer gar fex
IAF HATEF gH O |

Shri Muzaffar Husain said some-
thing about Bakr-Id holiday. It is a
holiday.

gt T gl 1 A @ g ™
& 5 o gg w9 oW A
gfgar gax wrar wzrg 7 g feegs
NAT gz W TR TEF 1 W
tar & v forr worge 1 @ g
&erT g1 51T IT ATed AT WL MY
a1 a8 99 far gt F ww § 1 A
7 &1 W SfTat T e Tea
@ ik 7@ Wz @ 9w fam e
e Frawar |

Dr. L. M. Singhvi: The Jains do not
have a full-fledged holiday so far.

' ot AT GAT : H qgT WA ¥
we we fF g AWl F 4-% WRR
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T qE & i g W W 7
TZT qTET W T ¢ | T,
NEA, WA wEW, W, [
W R, R g A g R &
o fF wmr oy gt Y wfed
gl g ¥ o woea ¥ fod wea g
gt & ag A7 = g fF oY R
L "o FEl ¥ fd 9w oix
sefaa @ & g ot W gE
TOPO T | QT efgar sfe e
&L 7 g1 WK K@ wgetad T et
g g e W wer oY § ar o
qaa T E |

o} Sver qgrg T e A R s
a9 AEl T ArgaT | 7 &t faw s
& Fg Tew § i ek & qarfaw
Fg gfgat wee Hfeds 1 ovw &
e T g AT 7y Ty W g
o g T gl g6 Al & fag
9 g & 1 wfew W A
T 77 9T WX &5 guEAr g
ar ¥ I wET E i e

Shri Hari Vishnu Kamath: What
about my point? He has not answer-
¢d that. Is he unwilling or unable to
do that? It is an important 1ssue, 1n
your judgment also, I am sure,
because it concerns the privilege of
the House.

Shri Lal Bahadur Shastri: 1 would
only like to say that Shri Kamath
had taken up that question with the
hon. Prime Minister. He has received
a reply also from him.

Shrl Hari Vishnu Kamath: It was
unsatisfactory. That is why I raised
it here.

Shri Lal Bahadur Shastri: For him
to expect me to say something on that
would rather be difficult and embar-
rassing.
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Shri Hari Vishng Eamath: Does the
hon. Home Minister agree with the
hon. Prime Minister that the Cabinet
Secretary in doing what he did not
commit even an impropriety? Does
he agree with the Prime Minister? I
am sorry, if he does.

Shri Ranga: Héw dare he disagree
with him?

Mr. Speaker: He should not be
esked to comment on what the Prime
Minister had written to him.

Now, am I required to put any cut
motions separately to the vote of the
House? No. So, I shall put all the
cut motions together.

All the cut motions were put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 50, 51, 52, 53, 54,
55, 56, 57, 58, 59, 60, 61, 62, 63, 64
and 131 relating to the Ministry
of Home Affairs.

The motion was adopted.

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.].

Denanp No. 50—Mintstry or Homm
AFFAIRE

“That a sum not exceeding
Rs. 4,07,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

29 (Ai) LSD—#.
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ment during the year ending the
31st day of March, 1964, in res-
pect of 'Ministry of Home
Affairg’.”

DEMANRD No. 51—CABINET

“That a sum not exceeding
Rs. 41,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Cabinet’.”

Demanp No. 52—ZonaL CounciLs

“That a sum pot exceeding
Rs. 2,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Zonal Councils".”

Demanp No, 53—~ADMINISTRATION or
JusTIce

“That & sum not exceeding
Rs. 2,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1864, in res-
pect of ‘Administration of Jus.
tice'.”

Demarxp No. 54—PoLice

“That a sum not exceeding
Rs. 14,81,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year' ending the
31st day of March, 1964, in res-
pect of Police'.”

Demanp No. 35—Census

“That a sum not exceeding
Rs. 85,71,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Census”

Demanp No, 56—STATISTICS

“That a sum not exceeding
Rs. 1,74,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1864, in res-
pect of ‘Statistics’.”

Demanp No. 57—Privy PURSES AND

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 4,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Privy Purses and Allow-

LR

ances of Indian Rulers’.
DemaAnND No. 58—DELHI

“That a sum pot exceeding
Rs, 17,21,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Delhi'”

DeMAND No. 59—HIMACHAL PrapEsH

“That a sum not exceeding
Rs. 10,12,47,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Himachal Pradesh’.”

Demanp No. 60—ANDAMAN anD Nico-

BAR IsLANDS

“That a sum not exceeding
Rs. 2,70,73,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1964, in res-
pect of 'Andaman and Nicobar
Islands".”

Demanp No. 61 —MANTPUR

“That a sum not exceeding
Rs. 4,14,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Manipur’”

Demanp No. 62—TRIPURA

“That a sum not exceeding
Rs. 7,60,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of “Tripura’”

DemAND No. 63—LaAccapive, MiNicoy

AND AMINIDIVE ISLANDS

“That a sum not exceeding
Rs. 25,16,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Laccadive, Minicoy and
Amindivi Islands’”

DemAND No. 64—OTtiHEr REVEnNUE Ex-

PENDITURE OF THE MINISTRY oF Homm
AFFAIRS |

“That a sum not exceeding
Rs. 2,88,58,000 be granteq to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Home
Affaire’.”
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Demanp No, 131—CapiTAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum pot exceeding
Rs. 67,24,000 be granted 1w the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

MinisTRY or Womrks, HOUSING AND
REHABILITATION

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 101 to 105 and 144 to 148
relating to the Ministry of Works,
Housing and Rehabilitation for which
4 hours have beepn allotted. Hon.
Members desirous of moving their
cut motions may send slips to the
Table within 15 minutes indicating
which of the cut motlens they would
like to move.

Damanp No. 101 —MINISTRY oF WORKS,
Housmic¢ AND REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 82,12,000 be granted to the
President to complete the sum
necessary to defray (he charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Ministry df Works, Hous-
ing and Rehabilitation’.”

Demane No. 102—Puosric Worxa
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,62,96,000 be granted to the
President to complete the sum
necersary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Public Works'.”
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103—STATIONERY AND
PRINTING

Mr. Speaker: Motion moved:

Demanp No.

“That a sum not exceeding
Rs. 8,93,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st gmy of March, 1964, in res-
pect of ‘Stationery and Printing'.”

Demanp No., 104—EXPENDITURE ON
D1sPLACED PERSONg

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,69,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Expenditure on displaced

"

persons’.

DemaND No. 105—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oOF
Works, HOUSING AND REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
HRs. 71,08,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Works,
Housing and Rehabilitation’.”

DremanD No, 144—CAPITAL OUTLAY ON
PusLic WoRKS

Mr, Speaker: Motion moved:

“That & sum not exceeding
Rs, 7,27,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ¢nding the
31st day of March 1964, in res-
pect of ‘Capital Outlay on Public
Works'"



